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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
ORIGINAL APPLICATION NO 71/2023 (C2)

PETITIONER KIRTI KUMAR SADASHIV BHATT
VERSUS
RESPONDENTS NARMADA WATER RESOURCES & ORS.

ACTION TAKEN REPORT ON BEHALF OF MADHYA
PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
OF ORDER DATED 08.12.2023 (MPPCB)

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1. That, the instant petition pertains to the alleged discharge of untreated
waste in River Narmada within the State of Madhya Pradesh. The
petition was originally filed before the Hon’ble High Court of Gujarat
at Ahmedabad as Writ Petition No. 274 of 2017. The petition was
transferred by Hon’ble High Court of Gujarat to National Green
Tribunal, Western Zonal Bench, Pune (Maharashtra) which was
subsequently transferred to Central Zonal Bench at Bhopal vide

Western Zonal Bench, Pune’s order dated 24.05.2023.

2. That vide Order dated 08.12.2023 in the present matter this
Hon’ble Tribunal directed the answering respondent to finalize the
matter of imposition of environmental compensation according to
the parameters laid down by the Tribunal and Central Pollution
Control Board and submit the report before this Tribunal on the

next date of hearing. That for the convenience of the Hon’ble



Tribunal the relevant extract of the aforementioned Order is reproduced herein

below:

"2. In its reply the State Pollution Control Board has submitted
that the notices were issued to the violating units/Municipal
Corporations but no response/reply has been filed.
Accordingly, in view of the reply submitted by the State
Pollution Control Board and in view of the notices were issued,
the State Pollution Control Board is directed to finalize the
matter of imposition of environmental compensation according
to the parameters laid down by the Tribunal and Central
Pollution Control Board and submit the report before this
Tribunal on the next date of hearing.

3. A report has been filed from the District Dindori with the
fact that the encroachments from the Narmada river have been
revoked. The report with regard to the discharge of untreated
water or drains connecting the river has not been reported. A
separate report is required to be furnished with regard to
provision of solid waste treatment and treatment of
sewage/untreated water. The State Pollution Control Board is
directed to collect the information from all the districts with
regard to the compliances and to tabulate the action taken by
the district administration in a chart district wise and submit

the report before the next date of hearing."

That in compliance of the aforementioned directions the respondent
has finalized the Environmental Compensation and ordered the
Urban Local Bodies of the respective Districts. That the below-
mentioned table elaborates over the amount of Environmental
Compensation imposed by the humble respondent against the

violators mentioned in the table below.



Sr. Details of Violators EC Action taken by MPPCB Annexure
No. (Rs in Lacs)
1 District Nagar Parishad 108 Letter no. 2652 dated R/8-1
Sehore Shahganj 28.12.2023 of MPPCB
Regional Office, Bhopal.
(Notice)
Nagar Parishad 66 Letter no. 2654 dated
Budni 28.12.2023 of MPPCB
Regional Official, Bhopal.
(Notice)
2 District Nagar Parishad, 616 Letter no. 1796 dated R/8-2
Dewas Nemwar 29.12.2023 of MPPCB
Regional Office Ujjain
3 District Municipal 336 Letter no. 4621 dated | R/8-3
Barwani Council Barwani 18.12.2023 of MPPCB
Regional Office, Indore.
(Notice)
4 District Nagar Parishad, 576 Letter no. 4619 dated R/8-4
Khandwa Omakareshwar 18.12.2023 of MPPCB
Regional Office, Jabalpur.
5 District Nagar Parishad 336 Letter no. 4611, 4613, 4615 R/8-5
Khargone Mandaleshwar and 4617 dated 18.12.2023 of
Nagar Parishad 256 MPPCB Regional Official,
Barwaha Indore. (Notice)
Nagar Parishad 336
Sanawad
Nagar Parishad 496
Maheshwar
0. District Nagar Palika 588 Letter no. 2490 dated 22.12.2023| R/8-6
Mandla Parishad Mandla of MPPCB Regional Official,
Jabalpur
7. District Nagar Palik 1120 Letter no. 2488 dated 22.12.2023| R/8-7
Jabalpur Nigam, Jabalpur of MPPCB Regional Official,
Jabalpur
Nagar Parishad, 280 Letter no. 2492 dated 22.12.2023| R/8-8
Bhedaghat of MPPCB Regional Official,
Jabalpur
8. District Nagar Pallika 710 Letter no. 12 dated 02.01.2024 R/8-9
Naramada Parishad, of MPPCB Regional Official,
puram Naramadapuram Narmadapuram.
0. Distirct Nagar Parishad, 760 Letter no. 3591 and 3593 R/8-14
Annupur Amarkantak dated 19.12.2023 of MPPCB and
Regional Official, Shahdol R/8-10
District Nagar Parsihad, 960
Dindori Dindori
10. District Nagar Pallika 400 Letter no. 970 dated R/8-11
Dhar Parishad, 29.12.2023 of MPPCB
Dharmapuri Regional Official, Dhar
(Notice).
TOTAL EC IMPOSED for violation of SWM Rules and Sewage Discharge for | 7944

the period 01.07.2020 to 31.10.2023
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Hence the total Environment Compensation imposed by MPPCB for
violation of SWM Rules and Sewage Discharge is Rupees Seventy Nine
Crores Fourty Four Lakhs only (79,44,00,000/-). In some cases the

notice of EC have been issued by the respective ROs which will be
converted into the directions as soon as the statutory period of fifteen days

lapses and after considering the reply, if any by a ULB is provided._

That with regards to the report regarding the provision of solid waste
treatment and treatment of sewage/untreated water it is submitted that the
State of MP (Respondent No. 7) had filed a detailed report regarding the
same on 30.10.2023. Further the answering respondent had requested the
information regarding the discharge of sewage water from the
Commissioner of the Urban Administration and Development
Department ( UADD), Bhopal vide letter no. 3619 dated 19.12.2023. A
copy of this letter is marked as Annexure R-8/12. The reply to this letter

was received and is marked as Annexure R-8/13.

That the information regarding solid waste treatment and treatment of
sewage/untreated water from districts Amarkantak, Dindori,
Naramadapuram, Khargone and Khandwa have been received by the

answering respondent and is presented as follows:

Sr. | District Remarks Annexure

1. | District Annupur STP to be completed by |R-8/14
31.12.2023

2. | District Dindori STP to be completed by |R-8/14
31.03.2024

3. | District Narmadapuram | STP to be completed by | R-8/15
18.11.2024

4. | District Sehore Not Required. No gap iIn

generation and treatment of
the sewage. STP is under
operation.

5. | District Khargone STPs are being constructed | R-8/16
however the date of
completion of STP in
Mandaleshwar, Barwaha,
Sanawad and Maheswar not
provided by  respective

ULBs.

6. | District Khandwa STP to be completed bgy R-8/17
15.01.2024

7. | District Dhar Not Required. No gap in|R-8/18

generation and treatment of
the sewage. STP is under
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] | operation.

6. That, the answering respondent submits that the UADD is the appropriate
body in the present case to file the report regarding the discharge of
sewage through various districts in Narmada river. In similar case which
currently pending before the Hon'ble NGT Principal Bench, New Delhi in
Execution Application No. 35/2023 (OA 673/2018 "More river stretches
are now critically polluted: CPCB") the UADD has filed the necessary

reply in the said case.

7. That it is also pertinent to mention that in this particular case the
constructions of STP and prevention of discharge of sewage is under
taken by the Ministry of Jal Shakti (MoJS) in their National River
Rejuvenation Mechanism (NRRM) in this particular case all the states
were directed to address the gaps in generation and treatment of
sewage. Therefore the Department of Urban Administration and
Development (State of Madhya Pradesh) is the appropriate body for
providing the information regarding the removal of encroachment and
addressing the gap in generation and treatment of the sewage.

8. Hence in light of the above fact and circumstances it is most humbly
submitted that the UADD has already filed the relevant information and
Therefore the answering respondent submit that the UADD would be
proper party to file the status of discharge of sewage and constructions of
STP in respective fourteen districts through which river Narmada passes
through in the state of Madhya Pradesh.

9. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action
taken report on record.

Place: Bhopal MPPCB
Date: 08.01.2024
FILED BY

oo\

PARUL BHADORIA

Advocate for MPPCB
Ph.No.:(+91)-8085977111;
Email:parul.bhadoria04@gmail.com
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Sr. NoR¥ SM PPCB/RO/BPL/2023

Dated 9 /| 3\/2023
To,
T'he Chief Municipal Officer,
Nagar Parishad Shahganj,
District - Sehore (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.07.2022 to 31.12.2023
due to violation of directions of the Hon’ble National Green Tribunal and the
provisions of Solid Waste Management Rule, 2016, Notice there of.

Ref = 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
’ “Compliance of Municipal Soild Waste Management Rules, 2016.”
2. Head Office order Na. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
3. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.
4. Hon’ble NGT GA No. 71/2023 order Dated 08.12.2023.
S. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

00
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
. section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local

odies/Cantonment board to comply with the soild waste management Rules, 2016 as well as

-Mment & treatment of Sewage of the town & to protect the natural water bodies from
. polluti ""_n as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained authorization as per the provision of Soild Waste
sement Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. ?1{2023 (Shri Kirti
Sadashiv B,hat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal
3hopal has issued  instruction to respective Regional Officer to assess environment
1 wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in
am Town.

in OA No. 606/2018, compliance of Soild Waste Management Rulest(l)li_ﬁ :Ind
: lssued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
020 & 25.02.2023 that:- O
\ Serial No. I to 10,

2 ' Iy with Rule 22 of SWM Rules, From _
2?: f:c;?l”:e fgﬂi’;ﬁrﬁ ;.;y compensation at the rate of Rs. 10 Lakh per month

: = : 0 lakh, Rs. 5 Lakh per month per local bo_djv Jor
I"fbrnp; p{uaﬁligdo{; m ;zd f?s. 1 lakh per month per other local body from
fween J A ' '

| compliance.
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q ontinued ffziff:re or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation

ai the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs,
{ Lakh per month per other local body.

3. Commencement of senm_g up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020. .

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2021.

L

Interim Measures for Phyioremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is pavable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable io bear financial burben, the liability will be of the State
- Government with liberty 1o take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
£'s time to time in past.
Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
1t compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
svs from the date of issue of the directions, in the P.D. account number 051/1121/2019

secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO

»s. MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
f envi tal compensation of Rs. 36 Lakhs for period of violation from

/e not complied with the tasks and timelines given by the Hon'ble NGT
Solid Waste Management Rules, 2016, till now, therefore you are
npensation for the period 01.07.2021 to 31.12.2023 as per table give

Non Compliance |
" Rule 22 of SWM Rule 2016 Legacy waste Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance | (Rsin Lakh) ‘Compensation
' (Rs in Lakh)
— 10 | 30 ' & | 36
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65 i
Sr. Nt')?. L"GPPCBIRO!BPL!ZOZ?; Dated2® // 2 /2023
To,
The Chief Municipal Officer,
Nagar Parishad Budhni,

District — Sehore (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.07.2022 to 31.12.2023
due to violation of directions of the Hon’ble National Green Tribunal and the
Provisions of Solid Waste Management Rule, 2016, Notice there of.

Ref —

1. NGT orders Dated 25.02.
*Compliance of Municipal
. 2. Head Office order No. 198/

3. Hon’ble NGT OA No. 712023 order Dated 31.10.2023.
4. Hon’ble NGT OA No.

71/2023 order Dated 08.12.2023.
5. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
Soild Waste Management Rules, 2016.”
legal/PCB/2023 Bhopal Dated 11.08.2023.

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
h section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State,

Whereas, Regional Officer, MPPCB is authorised to im

pose environmental compensation
Vide above referred MPPCB, HO, Bhopal

order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it

Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

is the mandatory duty of Urban Local

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 711,2023 (Shri Kirti
nar Sadashiv Bhat V/s Narmada Waster Resource Deparpnent & Other), Hon’ble NC?T Zonal
, Bhopal has issued instruction to respective Regional Officer to assess environment
sation wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in

i i t Rules, 2016 and
, in OA No. 606/2018, compliance of Soild Was_te Mmagemen » 201
it Issued. Hon'ble National Green Tribunal, Principal Bench, New Delhi Has
1.2020 & 25.02.2023 that:-

i ;a’
03.2020 Failure to cmply with Rule 22 of SWM Rules, From nggkg‘"ef, .
/ ody shall be liable to pay compensation at the rate of Rs. 1 / af body for
na _ﬁ;r population of above 10 lakh, Rs. 5 Lakh per month Pe’} 0"} Bk ot
:emvée'n-j" Lakh and 10 Lakh and Rs. 1 lakh per month per other local bo

Il compliance.
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3

Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation

at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs
I Lakh per month per other local body. :

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure 1
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08. .?IHU in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) wef
01.04.2020, :

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so 4 the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) Ww.ef
01.04.2021.

i

Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage 1o
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
_ concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
.q 06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020.

] Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria,

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
pensation from 01.07.2022 to 31.12.2023.

_ And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are_unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies .

Whereas, there is no change in ground reality as observed during inspection done by our
I's time to time in past.

1ereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
‘compensation of Rs. 12 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
from the date of issue of the directions, in the P.D. account number 051/1121/2019
ecretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO

APPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued t!1e notice
ironmental compensation of Rs. 12 Lakhs for period of violation from

¢ not complied with the tasks and timelines given by the Hon’ble NGT
f Solid Waste Management Rules, 2016, till now, therefore you are
ensation for the period 01.07.2021 to 31.12.2023 as per table give

Non Compliance
Rule 22 of SWM Rule 2016 Legacy waste '_l‘o:: kf}f;
S.No. of Non | Compensation Disposal -
Compliance | (Rs in Lakh) Compensation
(Rs in Lakh)
8, 10 30 12 a

L
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pertaining to above sqay Pportunit

ed non compliance :
amount for the perjo of 01.07.207 IP ance and de

> confirmed and action is also liable 1o be initiated

I'7 of the Environment ( protection) Act, 1946,
This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter

For and On Behalf of ;
ML.P. Pollution Control Board

Regional Officer
. MP Pollution Control Board )
b Bhopal (M.P,) '-
S5 MPPCBIRO/BPL/2023 Datedty/ 1312023 :
To:- :

e Member Secretary, MP Pollution Contro Board, Bhopal (M.P.) for Information Please.
tor (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please,
ctor (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

Regional cer :
MP Pollution Control Board :
Bhopal (M.P.) |
o)C
&
——
e o B ek o -
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ANNEXURE R-8/2

—— Regional office \l , I_ FE
Madhya Pradesh Pollution Control Board \\ / I
. 17, Bharatpuri Ujjain, Telephone no. 0734-2510984 é)
Email id: romppch_ujjain@yahoo.co.in

|

Lifestyle for
Environment

S.No. |94/ MPPCB /RO /2023 / Ujain, Dated .:ag/ 14 12023

To,
The Chief Municipal Officer,

Nagar Parishad Nemawar
District- Dewas (M.P)

Sub: - Imposition of Environment Compensation for the period 01.07.2021 to
31.10.2023 due to violation of directions of the Hon'ble National Green
Tribunal and the provisions of Solid Waste Management Rules, 2016, Notice
Thereof.

Ref:- I. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Solid Waste Management Rules, 2016."
2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated 11.08.2023

WHEAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act, 1974 and has

been entrusted with the responsibilities of enforcement of the Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorized to impose environmental
compensation vide above referred MPPCB, HO, Bhopal order no. 198 dated 11.08.2023.

WHEREAS. You are the Nagar Palika Parisad/Nagar Parisad (Urban Local Body)
and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply with the solid
waste management Rules, 2016, as well as management & treatment of sewage of the town & to

protect the natural water bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into Narmada river,

which is violation of section 24 of Water (Prevention & Control of Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of Solid
Waste Management Rules, 2016 from the MPPCB.
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Raghvendra singh
Typewritten Text
ANNEXURE R-8/2


y

WHEREAS. in OA No. 606/2018. "compliance of Solid Waste Management

Rules, 2016 and other environment issues, Hon'ble National Green Tribunal, Principal Bench,
New Delhi has directed on 17.01.2020 & 25.02.2020 that:-

L.

Afier 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial
No. 1 to 10, every local body shall be liable to pay compensation at the rate of
Rs 1) Lakh per month per local body for popu.lation of above 10 Lakh, Rs. 5
Lakh per month per local body for population between 5 Lakh and 10 Lakh
and Rs. 1 Lakh per month per for other local body from 01.04.2020 ull
compliaunce.

Continued failure of every local body on the subject of commencing the work
of legacy waste sites remédiarion Jrom 01.04.2020 till compliance will result
in liability to pay compensation at the rate of Rs. 10 Lakh per month per local
body for population of aubove 10 Lakh und Rs. 1 Lakh per month per other
local body.

Commencement of setting up of STPs by 31.03.2020- Compensation is payable
Jor failure to do so at the rate of Rs. 05 Lakh per month per STP by concerned
local bodies/ State (in terms of orders dated 28.08.2019 in O4 No. 593/2017
and 06.12.2019 in OA No. 673/2018) w.e f01.04.2020

Commissioning of STPs- 31.03.2021. Compensation is payable for failure 1o
do so at the rate of Rs. 10 lakh per month per STP by concerned Local bodies/
States (in terms of order dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e f01.04.2021

Interim measures for phytoremediation/bioremediation elc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be
undertaken by 31.03.2020. Compensation is payable for failure to do so at the
rate of Rs. 05 lakh per month per drain by concerned local bodies/States (in
terms of orders dated 28.08.2019 in OA Ne. 593/2017 and 06.12.2019 in OA
No. 673/2018) w.e.f 01.04.2020

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to

assess and recover the .amount of compensation liable to be paid by the Urban Local Bodies on

the basis of above criteria.



P

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time line for
levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in Para
36(a) that "if the local bodies are unable to bear financial burden, the liability will be of the

State Government with liberty to take remedial action against the erring local bodies”

WHEREAS, there is no change in ground reality as observed during inspection

done by our officer's time to time in past.

=

WHEREAS, you have not completed the construction and commissioning of STP
so far and discharging untreated effluent into Narmada River through local nallas which are not
connected to STP.

WHEREAS. Hon'ble NGT has issued Order to assess environmental compensation
by the Regional Officer and to issue notice to the Municipal Corporation/ District Magistrate to
comply on dated 31.10.2023 in O.A. No. 71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada
Water Resource & Ors.)

WHEREAS, you have not complied with the timeline given by Hon'ble NGT,
therefore, you are liable to pay environmental compensation for period 01.07.2021 to 31.10.2023

as per table given below:

ULB District | Rules 22 of SWM Rules Legacy Waste | Bioremediation of | Commencement of Total
Name Disposal Drains STP Instaliation {Rs. In
b= Compensation = Lakh)
IS | S No.of Compensation Compensation | No. | Com- No.of | Com-
| Non i of Rs. | @ of Rs. | of | pensation | STP’s | pensation
Compliance | lakh/month (Rs. | lakh/month drains | @ Rs. 5 @ of Rs.
In lakh) (Rs. In lakh) lakh/ 10
month/ lakh/month
drain (Rs. /STP (Rs.
In fakh) In Lakh)
Nemawar | Dewas |2,3,8, &10 | 1Lakh X 28 1 Lakh X 28 | 02 5Lakh X | 01 10 Lakh 616
Month= 28 Month= 28 28 Month X 28 Lakh
Lakh Lakh X 2=280 Month X
| =280 |

You are hereby given an opportunity of 15 days to submit your above reply/
objections (if any) pertaining to above stated non compliance and deposition of the levied

environmental compensation amount for the period of 01.07.2021 to 31.10.2023



In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable to be
initiated against the responsible officers under section- 17 of the Environmental (Protection) Act,

1986.

Kindly acknowledge the receipt of this letter.

H.K. Tiwari
. Regional Officer, Ujjain
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Enviromental compensation imposition details (ULB-Nemawar, Distt.-Dewas)

S.No. Description EC in Lakhs Period from
A | Non compliance of MSW Rules | 28 - 01/07/2021 to 31/10/2023
B | Remediation of legacy waste 28 01/07/2021 to 31/10/2023
C | Bio-remediation of drains 280 01/07/2021 to 31/10/2023
D | Non Installation of STPs 280 01/07/2021 to 31/10/2023
TOTAL 616




— S LIFE ,
— W ShE fon corfictet HEAYQRT UGN fateforor siS Qe
XN 745 THIMI.SN. I TR <d.

B 07272292451 email-subregional 744@gmail.com
Enviromental compensation imposition details (ULB-Nemawar, Distt.-Dewas)

S.No. Description EC in Lakhs Period from
A | Non compliance of MSW Rules | 28 - 01/07/2021 to 31/10/2023
B | Remediation of legacy waste 28 01/07/2021 to 31/10/2023
C | Bio-remediation of drains 280 01/07/2021 to 31/10/2023
D | Non Installation of STPs 280 01/07/2021 to 31/10/2023
TOTAL 616




Name of ULB

Population

Name, Designation & Address of In charge of ULB
Name, Designation & Address of In charge of facility

Part A-Compliance status of MSW Rules 2016 - Rule (22) from Serial No. 1-10

Inspection Report

8302

Negar Parishad Nemawar

Shri B.R. Mandloi

S.No.

Description

Compliance
status

Yes No

Identification of suitable sites for setting up solid waste processing
facilities.

Yes

Identification of suitable sites for setting up common regional
sanitary landfill facilities for suitable clusters of local authorities
under 0.5 million population and for setting up common regional
sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more.

No

Procurement of suitable sites for setting up solid waste processing
facility and sanitary landfill facilities.

No

Enforcing waste generators to practice segregation of bio degradable,
recyclable, combustible, sanitary waste domestic hazardous and inert

solid wastes at source,

Yes

Ensure door to door collection of segregated waste and its
Transportation in covered vehicles to processing or disposal facilities

Yes

Ensure separate storage, collection and transportation of construction
and demolition wastes.

Yes!

Setting up solid waste processing facilities by all local bodies having
100000 or more population.

No

Setting up solid waste processing facilities by local bodies and census
towns below 100000 population.

No

Setting up common or stand alone sanitary landfills by or for all local
bodies having 0.5 million or more population for the disposal of only
such residual wastes from the processing facilities as well as
untreatable inert wastes as permitted under the Rules.

No

10

Setting up common or regional sanitary landfills by all local bodies
and census towns under 0.5 million population for the disposal of
permitted waste under the rules.

No

14



Part B- Bio-Remediation of legacy waste.

@
(i)

(iit)

(iv)

(Started/Completed/Not started)

Part C- In-situ-bio- remediation

Number of Dump sites along with location - 01

Quantity of Waste deposited in each - 50 to 60 Ton (Approx)
dump site dated 01-07-2021 to 31-10-2023

Status of bio-remediation in each dump site - Nil

(Started from 01.07.2021 /Completed/Not started)

Capping of Old and abandoned dump sites - Nil

S.No. Description Information to be provided
by Regional Office
(1) Number of drains meeting water bodies 02

(Name of drains/Nallah of any)

(Siddhnath Ghant Nallah
& Khai par nallah- Kati

khai nallah)

(ii) Status of treatment of drain by STP Nill
(Please provide details of STP along with no. of drains)

(iii) | In-situ-bio-remediation system required on drains 02
(Please provide No.)

(iv) | Drains where in- situ- bio- remediation have started from Nil
01.07.2021 (Please provide No.)

(v) Drains where in- situ- bio- remediation have not started till 02

01.07.2021 (Please provide No.)

Part D- Status of STP

S.No. Description Information to be provided
by Regional Office
(i) Number of drains where STPs are required 01
(ii) | Number of Operational STP till 01-07-2021 to 31-10-2023 Nil
(pl. provide no. and capacity of each STP)
(iii) | Number of drains on which STPs are under construction as on Nil
01-07-2021 to 31-10-2023 (pl. provide details of STP &
drains)
(iv) | Number of drains where construction of STPs have not started Nil
as on 01-07-2021 to 31-10-2023
(v) | Number of other STPs where construction has been started as Nil
on 01-07-2021 to 31-10-2023
(Other than drains)
(vi) | Total number of STPs required to be setup in ULB 01

15



Total Penalty on ULB (To be calculated from 01-07-2021 to 31-10-2023):-

S.No. Description ' Amount in Lakh

A Non Compliance of MSW Rules 2016 - Rule (22) from serial (01 Lakh/ULB/Month)

No. 1-10 (As per part A of Annex.I) (Sr.no. 2, 3, 8 & 10) OILXO0lX28M
=28 Lakh
B Bio- remediation of Legacy Waste (01 Lakh/ULB/Month)
(As per part B of Annex.I) 01 LX01X28M
=28 Lakh
& In- situ- bio- remediation - "The drains where in- situ- bio- (05 Lakh/drain/Month)
remediation have not started from 01-07-2021 to 31-10-2023 0SLX02X28M
(As per part C of Annex.I) =280 Lakh
D Commencement of setting up of STPs by 01-07-2021 to (05 Lakh/Month/STP)
31-10-2023 10 L X28 M X 01
"The drains whete construction of STPs have not started as on =280 Lakh

01-07-2021 to 31-10-2023

(As per part D of Annex.I)

Total Penalty 616 Lakh

Note:- The inspection report should be supported with latest photographs.

Date of Inspection :129/12/2023

Name & Signature of Inspecting Officer  :- AUk b Basde

I here by approve the above said facts of the inspecting report. @
\f‘-}#

District Environment Officer
(Name & Signature with Seal)

Nikita Barde)
Distri(ct Environment Officer
M.P. Pollution Control Board
Dms
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EC For Non Compliance of MSW Rules :-

1. Non Compliance MSW Rules 2016 - Rule (2022) from serial No. 1-10
(As per part A of Annex. I)

2. Total number of month=28 (From 01-07-2021 to 31-10-2023)

3. Compensation payable at the rate of Rs. 01 lakh per month per 1x28x01 = 28 Lac.

EC for Bio- remediation Legacy Waste

1. Bio- remediation Legacy Waste Approx- 50 to 60 MT.
(As per part B of Annex.I)
2. Total number of month=28 (From 01-07-2021 to 31-10-2023)

3. Compensation payable at the rate of Rs. 01 lakh per month per 1x28x01 = 28 Lac.

EC For bioremediation of drains :-
1. Total number of drains (at Nemawar) =2
2. Total number of month=28 (From 01-07-2021 to 31-10-2023)

3. Compensation payable at the rate of Rs. 5 lakh per month per drain 2x28x5 = 280 Lac.

EC For commissioning of STP :-
1. Total number of non commissioned STP (at Nemawar) =1
2. Total number of month=28 (From 01-07-2021 to 31-10-2023)

3. Compensation payable at the rate of Rs. 10 lakh per month per STP 1x28x10 = 280 Lac.

Total Environmental compensation up-to 31/10/2023 is Rs. 616 Lac.
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MADHYA PRADESH POLLUTION CONTROL BOARD /335
- Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 : "‘m”tMa*wtsav
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail: mswmppcblS@gmall com

“'a-\:j_:__Ng. JGMMSWIHOPCBQOZZ-- Bhopal, Date: / /2022
Tb, | e : 8Ly
,: 11 K4
The Chief Municipal Officer, s
Nagar Parishad, |
Nemawar,

Distt.- Dewas (M.P.)

Sub:  Imposition of Environmental Compensation for the period 01.01.2021 to 30.06.2021 due to
violation of directions of the Hon’ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environmental (Protectson) Act,1986: Notice there
of.

‘Ref: i 1, NGT order's dated 25.02.2020, 28.02. 2020 & 14.12.2020 in OA No.- 606/2018 “Compliance
of Municipal Solid Waste Management Rules, 2016”.
2. This office letter No. 174MSW/HOPCB/2[}21 Bhopal Dated 24/12/2021

'Y WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
¥ of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities
of enforcement of the Envxronment Laws in the State.

W_HBREAS, the power to issue directions under section-5 of th:e Environment (Protection)
Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply
‘with the Solid Waste Management Rules, 2016, as well as managément & treatment of sewage of the town
& to protect the natural water bodies from pollution.

) WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management
Rules, 2016 from the MPPCB.

WHEREAS, in O4 No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and
other environment issues” Hon’ble National Green Tribunal, Principal Bench, New Delhi has directed on
17/01/2020 & 25/02/2020 that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local
body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month per local body for
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs and
10 Lakhs and Rs. 1 lakh per month per other local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy waste sites
remediation from 01.04.2020 till compliance will result in liability to pay compensation at the rate of
Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local
body for population between 5 Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure to do so at
the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt
28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/2018) w.e.f. 01.04.2020.

4. Interim measures for phytoremediation/bioremediation etc. in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation
is payable for failure fo do so at the rate of Rs. 5 lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and 06.12.2019 in O.A. No.

673/2018) wef 01.04.2020.

i
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o " MADHYA PRADESH POLLUTION CONTROL BOARD /&5~
o Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 Am”‘“"a‘f"“é”
“"Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com

. WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above
prlterla _ ;

WHEREAS, NGT vide its order dated 14/12/2020 lfas extended the time line for levy of
compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10f01f’2020 has directed in para 36 (a) that “if the
local bodies are unable to bear financial burden, the liability will be of the State Government with liberty
to take remedial action against the erring local bodies”.

WHEREAS, as per report of the site inspection dated 09.07.2021 carried out by Regional
Office, MPPCB, Dewas, it is observed that you have not complied with the tasks & timelines given by
the Hon’ble NGT for period 01.01.2021 te 30.06.2021 and you are liable to pay enviroment
compensation as per table given below :

Non Compliance
; ]
| ULB .- | District ‘Rule 220f SWM Rules 2016 Legacy Bioremediation of | Commencement of STP | Total
: : Waste Drains installation (Rs In
Name e ; disposal - : lakh)
S.No of Non Compensat Compens No of | Compens No of Compensati |
Compliance _ ion ation Drains ation STPs on
(Rs In (Rs In . (RsIn | (Rs In lakh )
lakh) lakh) t lakh)
Nemawar | Dewas 2.3,6,8,1 : 6 6 2 T80 1 30 102
0 ; ;

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay
Environment Compensation of Rs.102 Lakhs for perlod of violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of
Additional Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal,
which has not been deposited so far.

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining
to above Stated non compliance and deposition of the levied environmental compensation amount for the

period of 01/01/2021 to 30/06/2021.

In case no reply is received within 15.days from the date of issue of this notice, above proposed
Environment Compensation shall be confirmed and action is also liable to be initiated against the
responsible officers under section-17 of the Environmental(Protection) Act,1986.

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

heomg

.A.Mishra)
ember Secretary

Copy to ;
e Reglonai Officer, M. P. Pollutlon Control Board Dewas,, for information & necessary action

please. i SRR
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S=_.  MADHYAPRADESH POLLUTION CONTROL BOARD Tom—
w-.f‘*i; Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 g
NEF phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com
No. 174/MSW/HOPCB/2021 Bhopal, Date: 24 /12 /2021
To,

The Chief Municipal Officer,
Nagar Parishad,

Hatpiplya,

Distt.- Dewas (M.P.)

~ Sub: Execution of the directions passed by Hon’ble National Green Tribunal imposing
‘Environment C ompensation for the | iod
si So ent Ru

aaaaaa

e e T

e oo 25.00.2020, 28.00.2020 & 1412202040 OA No. 606/2018 “Compliance
of Municipal Solid Waste Management rules, 2016
2 This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you aré_thé- Urban Local Body- Nagar Nigam/ Nagar Palika Parishad /
Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

WHEREAS, you have not obtained authorization as pet the provision of Solid Waste
Management Rules, 2016 from the MPPCB.

WLEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016
and other environment issues”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has
directed on 17/01/2020 & 25/02/2020 that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. I to 10,
every local body shall be liable to pay compensation al the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for

population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body
from 01 104.2020 till compliance.

2 Continued failure of every Jocal body on the subject of commencing the work of legacy
waste sites remediation from 01.04.2020 till compliance will result in liability to pay
compensation at the rate of Rs. 10 lakh per month per local body for population of above

10 lakhs, Rs.: 5 lakh per month per local body for population between 5 lakhs and 10 lakhs
and Rs. 1 lakh per month per other local body.

'3 Commencement of setting up of STPs by 31. 03.2020 — Compensation is payable for failure

0
/ %o do so at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in
\
G\

Vv :
@» " terms of orders dt 28.08.2019 in 0.4 No 593/2017 and 06.12.2019 in OA. No 673/2018)
w.e.f. 01.04.2020. '

T

01/07/2020 to 31/12/2020 for violating the
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e MADHYA PRADESH POLLUTION =050 0
:-%g;w Paryawaran Parisar, E-5, Arerd Colony, Bhop2
' Phone-((}’?SS)-246619I', 2464428, Fax (0755)-2463742, E- mail':mswmppcbl'S@gmail.com
espect of 100% sewage 10

for phyfo?‘emediarion/bioremediarion efc. inr

nt water bodies shall be under taken by 37.03.2020 —

akh per month per drain
8.08.2019 in 0.4 No.

4 Interim measures
reduce the pollution load on recipié
Compensation 1s payable for failure to do 50 at the rate of Rs. 51
by concerned local bodies/States (in ferms of orders dated- 2

593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef 01.04.2020.

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of

1/04/2020 to 01/07/2020.

tate PCB has been directed b
o nsation liable to.!

compensation from 0

: W-H-EI{_-EA-S?_ S y NGT vide order dated 78.02.2020 to assess

the Urban .y_gg_al_. Bodies on the basis of

port of the site 'inspébﬁ'éh""’c’i'ététf 190820&090721 carried out by
ved that you have not complied with the tasks & timelines

WHEREAS, as per 1€

¢, MPPCB, Dewas, it is obser
period 30.06.2020 to 31 12.2020 as per

details given below ‘-

Regional Offic
% given by the Hon’ble NGT for

Non Compliance

Commencement of

Bioremediation of

Rule 220f 'SWM Rules Legacy
2016 Waste Drains STP installation
disposal
S.No of Non Compen Compensatio No of | Compens Compensatio
Drains ation n

Compliance sation n
(Rs In (Rs In (Rs In lakh )

ate no reply of above referr 1 has been received
r Urban Administration & Development Department, Govt.
Urban local bodies 10 deposit

WHEREAS, till d

nd. Whereas the Commissione
letter no. 167 dt. 12/1 1/2021 to direct the
this respect Additional Commissioner Urban

ha—MISBMr"ZOZlQlSO dt.17-12-2021 10 take

from you €
of MP has been requested vide
po the amount of environmental compensation. In

Administration Directorate has directed you vide letter s

cognizance and comply as per law;

ereby directed 10 P4 Environment Compensation of Rs.72 Lakhs for period of
0 to 31.12.2020 i.e. 06 months within 15 days from the date of issue these
account number 051/1121/2109 of Additiaonal Secretary Environment
ury, Vindhyachal Bhawan Bhopal .
petent authority. Kindly a

You are h
violation from 01 .07.202
directions, in the P.D.
Department in Vindhyachal Treas
This issues with the approval of the com

this letter.

cknowledge the receipt of

For and On Behalf of
M.P. Pollution Control Board

AMishra)
Member Secretary

Copy to i b
\/éle Regional Officer, M. P. Pollution Control Board, De

action please.

ALl sers\mb pch \D esktop\ALL\letter C1-85

was for information & necessary
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Photographs of non-compliance

A. Non Compliance of MSW Rules 2016 - Rule (22) (Serial no. 2, 3, 8 & 10)

MSW wraRier ads enfta aidt fsem orn
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B. Bio- remediation of Legacy Waste
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C. In- situ- bio- remediation of drains

Pyt /adas arem

iy ';E’“-q.

ans

s
= 4
el
b

u GPS Map Camera

Nemawar, Madhya Pradesh, India
FXVH+JXV, Nemawar, Madhya Pradesh
455339, India

‘Nemawar Gha NepPReees
Long 76.979674°
29/12/23 01:09 PM GMT +05:30

> _’:‘, - [ oPs Map camera

Nemawar, Madhya Pradesh, India
FXVH+JXV, Nemawar, Madhya Pradesh
455339, India

Long 76.979637°
29/12/23 12:57 PM GMT +05:30

TSI IR L Y

D. Commencement of setting up of STPs
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

SI. No. MPPCB/RO/IND/2023 Dated / /2023

The Chief Municipal Officer,
Municipal Council Barwani,
District- Barwani (M.P.)

Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

. Continued failure of every local body on the subject of commencing the

work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.4. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f
01.04.2021.

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore '
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP | Total

Name Disposal Drains installation (Rsin

S.No.of | Compensat |Compensation| No.of | Compensation| No of | Compensation @| Lakh)

Non ion @ of Drains @ of Rs.5 | STPs of Rs.10
Compliance Rs.1 lakh/month/dra| lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)
(Rs. in
lakh)
Barwani Barwani 6,8 16 Nil 02 160 01 160 336

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppceb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

=
(Sf\lf’]l)wivedi)

Regional Officer, Indore

El. No. 4462 MpPCB/RO/IND/2023 Dated] @[{:ﬁozs
Copy To:-

I. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

\;/C%llector, Dist.-Barwani (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
2 x‘&n o i
(SN Dwivedi)

Regional Officer, Indore
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

SI. No. MPPCB/RO/IND/2023 Dated / /2023

The Chief Municipal Officer,
Nagar Parisad Omkareshwar,
District- Khandwa (M.P.)

Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste
Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020
that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local bodly.

3. Commencement of setting up of STPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f.
01.04.2021.

5. Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020



M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

— ¥ LiFE
S= REGIONAL OFFICE & LiFE

7 el

mant
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ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP
Name Disposal Drains installation

Total
(Rs in

Non ion @ of Drains @ofRs.5 | STPs of Rs.10
Compliance Rs.1 Iakh/month/draj '

(Rs. in
lakh)

S.No. of | Compensat |Compensation| No. of | Compensation| No of Compensation @

lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)

Lakh)

Ombkaresh | Khandwa 6,8 16 Nil 03 240 02 320

war

576

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

/""

(S.N. Dwivedi)
Regional Officer, Indore

EL No. % =15 MPPCB/RO/IND/2023 Dated/%ﬂ#{}ﬁ
Copy To:-

1. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

ﬂollector, Dist.-Khandwa (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
_9 (S.Ne Dwivedi)

Regional Officer, Indore
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B M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

Sl No. MPPCB/RO/IND/2023 Dated / /2023
To,

The Chief Municipal Officer,

Nagar Parisad Mandaleshwar,

District- Khargone (M.P.)

Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppceb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste
Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020
that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. | Lakh per month per for other
local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

3. Commencement of setting up of STPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

4. Commissioning of STPs — 3].03. 2021. Compensation is payable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f
01.04.2021.

5. Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable Jor failure to do
So at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.4. No. § 93/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f 01.04.2020
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Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

ULB { District Rules 22 of SWM Rules |Legacy Waste Bioremediation of Commencement of STP | Total

Name Disposal Drains installation (Rs in

S.No.of | Compensat |Compensation| No,of | Compensation| No of | Compensation @ Lakh)

Non ion (@ of Drains @ of Rs.5 | STPs of Rs.10
Compliance Rs.1 lakh/month/dral * | lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)

(Rs. in
lakh)

Mandlesh | Khargon 6,8 16 Nil 02 160 01 160 336

war €

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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il M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

e
(S.N. Dwivedi)

Regional Officer, Indore

EL No. 4G || MPPCB/RO/NIND2023 Dated[@bfzozs
Copy To:-
I. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

MIector, Dist.-Khargone (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
<O

( uﬂ‘ﬁ"'
(S.N.Dwivedi)

Regional Officer, Indore
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com
SI. No. MPPCB/RO/IND/2023 Dated / /2023
To,
The Chief Municipal Officer,
Nagar Parisad Barwaha,
District- Khargone (M.P.)
Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.
Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, Sfrom

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

. Continued failure of every local body on the subject of commencing the

work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w. e.f.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef.
01.04.2021.

Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore

Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

ULB District Rules 22 of SWM Rules |Legacy Waste Bioremediation of Commencement of STP | Total

Name Disposal Drains installation (Rs in

S.No.of | Compensat |Compensation| No.of | Compensation| No of | Compensation @| Lakh)

Non ion @ of Drains @ofRs.5 | STPs of Rs.10
Compliance Rs.1 iakhfmomhldra’ ' lakh/month/STP
lakh/month in (Rs In Lakh)| (Rs In Lakh)

(Rs. in
lakh)

Barwah Khargon 6,8 16 Nil 01 80 01 160 256

[~

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

(S.N. Dwivedi)
Regional Officer, Indore

El. No. 4-6[2, MPPCB/RO/IND/2023 Dated &fp>£023
Copy To:-

1. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

2—Collector, Dist.-Khargone (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control
Board, Bhopal (M.P.) for information please.

stveds_J
8 (SN Dwivedi)
Regional Officer, Indore
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

Sl. No. MPPCB/RO/IND/2023 Dated ¢ 12023
To,

The Chief Municipal Officer,
Nagar Parisad Sanawad,
District- Khargone (M.P.)

Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974,

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
0.4. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef
01.04.2021.

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP | Total
Name Disposal Drains installation (Rs in
S.No.of | Compensat |Compensation| No. of | Compensation| No of | Compensation @| Lakh)
Non ion @ of Drains @ofRs.5 | STPs of Rs.10
Compliance Rs. | lakh/month/dra| lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)
(Rs. in
lakh) |
Sanawad | Khargon 6,8 16 Nil 02 160 01 160 336
e

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

(Sff é\ﬁ;edi)

Regional Officer, Indore

EL No. 46/ MPPCB/RO/IND/2023 Datcd/éf(z’éﬁn
Copy To:-

1. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

\;/(f)llector, Dist.-Khargone (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control
Board, Bhopal (M.P.) for information please.

X geecs
| weedd

# (SN Dwivedi)
Regional Officer, Indore
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

Sl No. MPPCB/RO/IND/2023 Dated / /2023
To,

The Chief Municipal Officer,

Nagar Parisad Maheshwar,

District- Khargone (M.P.)

Sub: - Imposition of Environment Compensation for the period
01.07.2022 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016, Notice Thereof.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. | Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef.
01.04.2021.

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2022 to 31.10.2023 as per table given below:-

ULB District Rules 22 of SWM Rules |Legacy Waste Bioremediation of Commencement of STP | Total

Name Disposal Drains installation (Rs in

S.No.of | Compensat |Compensation| No.of | Compensation| No of | Compensation @| Lakh)

Non ion @ of Drains @ of Rs.5 J STPs of Rs.10
Compliance Rs.1 lakh/month/dr lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)

(Rs. in
lakh)

Maheshwa | Khargon 6.8 16 Nil 04 320 01 160 496

r £

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppcb_indore@rediffmail.com

of the levied environmental compensation amount for the period of 01.07.2022 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

Kindly acknowledge the receipt of this letter.

R
F (S.N. Dwivedi)
Regional Officer, Indore
EL No. 4G ,?‘MPPCB!ROIIND/ZOZB Dated@/{z,tzozs
Copy To:-
1. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

2~ Collector, Dist.-Khargone (M.P.) for information please.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control
Board, Bhopal (M.P.) for information please.

9 (S.K. Dwivedi)
Regional Officer, Indore



M MADHYA PRADESH POLLUTION CONTROL BOARD
"'-Q‘-"-"h:' Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
» Phone (0761)-4042780, E- mail:it_romppcbhjbp@rediffmail.com
No. 904190 /ROPCB/2023 Jabalpur, Date: 22 /22023
To,

The Chief Municipal Officer
Nagar Palika Parishad Mandla
Dist- Mandla

Sub-Execution of the Direction passed by Hon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/07/2021 to 31/10/2023 for
violating the provision of Solid Waste Management Rules 2023

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5- This office letter No. 2329 Dated 24/11/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016
as well management & treatment of sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act
1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974,

WHEREAS you have not obtained authorization as per the provision of Solid waste

Management Rules 2016 from the MPPCB.

-

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
Bench Bhopal has issued instruction to respective Reglonal officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Mandla Twon.

ANNEXURE R-8/6 SEE_G_DPOST 2
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—_— MADHYA PRADESH POLLUTION CONTROL BOARD
%\i:-‘;r;" Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur

Phone (0761)-4042780, E- m ail:it_romppchjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016 and other environment issues. Hon’ble National Green Tribun

al
Principal Bench. New Delhi has directed on [7/01/2020 & 25/02/2020 that:-

1- Afier 31032020 failure 10 comply with Rules 22 of SWM Rules from serial No. |
10 10 every local body shall be liable 10 pay compensation al the rate of Rs. 10 Lakh
per monih per local body for population at between 5 lakh and 10 Lakh and Rs. |
Lakh Per month per other local body from 01042020 till compliance.

2- Continued failure of every local body on the subjeci of commencing the work of
legacy waste sites remediation Jrom 01042020 till compliance will result in
hability to pay compensation ar the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and | Lakh per month per other local body.

3- Commencement of setling up to STPs by 3103 2020- compensation in payable for
Jailure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28 08 2019 in OA No. 393 2017 and
06122019 in O.A. No. 673 2018) w.ef 01042021

- Commencement of seitling up 1o STPs by 3103202 ]- compe

nsation in payable for
Jailure 1o do so at the rate

of Rs. 10 Lakh per monih per STP by concerned local

bodies State (in terms of orders dated 28 08 2019 in OA No. 3932017 and
06122019 in O.A. No. 673 2018) w.ef 01042021

- Inierims measures for phytoremediation bioremediation ¢tc. in respect of 100%
sewage 1o reduce the pollution load on recipient water bodies shall be undertaken
by 3103:2020. Compensation in payable for failure 10 do so af the rate of Ks. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated

28082019 in OA No. 5932017 and 0612 2019 in O.A4. No. 673 2018) w.ef
01 04 2020)

WHEREAS State PCB has been directed by
assess and recover the amount of com pensation Liable
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has

of compensation from 01/04/2020 to 01/07/2020
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in P
that “if the local bodies are unable 1o bear financial burden
Government with liberty (o take remedial

NGT vide order dated 28/02/2020 to
to be paid by the Urban Local Bodies

extended the time line for levy

ara 36 (a)
the liabiliny wifl pe of the State
action agamst the erring local b
WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.

odies ™
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ﬁ MADHYA PRADESH POLLUTION CONTROL BOARD
- o b Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
e \l/ 4

Phone (0761)-4042780, E- mail:it_romppchjbp@rediffmail.com

WHEREAS Hon’ble NGT has issued order dated 08/12/2023 “7The state Pollution

Control Board is directed 1o assess the Invironmenial compensation district wise and to
proceed further in accordance with rules "

WHEREAS as per report of the site inspection dated 03/02/2022 & 08/11/2023 carried
by the Regional Office MPPCB you have not complied with the tasks and timelines given

by Hon’ble NGT therefore you are liable to pay environmental compensation in the period
01.-*'0?;’202_Lt0 3 lfl_OQ(E_as per table given below: -

Non-Compliance

ULB District | Rules 22 of SWM Rules | Legacy waste [ Bioremediation of | Commencement of‘ Total
Name | 2016 _ | disposal | Drains STP installation | Rs.
S. No of | Compensation | compensation | No of | Compensation | No | Compensation | In
non- | (Rs. In Lakh) | in Rs. Drain | in Rs. lof | (Rs. In Lakh) | lakh
' compliance _ - e ) | STPs ‘ ] |
Mandla | Mandla | 24,10 | 28 NA | m NA | 02 |560 588

WHEREAS, till date no reply of above referred notice dated 24/11/2023 has been
recetved from you end.

You are, hereby directed to pay Environment Compensation of Rs. 588 lakhs ,
of above direction. The amount shall be deposited in the following account -:

‘Bank and Branch | Punjab national Bank |
" Account No. |63 100_01’500&)% o
Beneficiary Name _ ‘ﬁenﬁ&cﬁt@ ]
[FSC Code ' PUNB0631000
AND in case of failure, action is liable to be—ili-iT{ate_d-El_}_lf,El-Sl_)_'Ou under relevant

Acts/Provisions.

For and on behalf of MPPCRB

(Alok %ar Jain)

. Regional Officer
Endt.No.:2.2(f @] /HOPCB/2023 0 | Uabalpur, Date: /
Copy to:-

_ 2212 jo%,
I- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Mandla for information and necessary action.
3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for

information. ﬁ_/
(Alok Kumgr Jain)

Regional Officer
-
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—_ MADHYA PRADESH POLLUTION CONTROL BOARD O'/C
e e Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
-\ Phone (0761)-4042780, E- mail:it_romppebjbp@rediffmail.com A NNEXURE R-8/7
No. 9 U88 /ROPCB/2023 Jabalpur, Date: 29.7]2 /2023
To,

The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub- Execution of the Direction passed by Hon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/07/2021 to 31/10/2023 for
violating the provision of Solid Waste Management Rules 2023

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
«“Compliance of Municipal Solid Waste Management Rules 20167
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office letter No. 2327 Dated 24/11/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS. you are the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & C ontrol of Pollution)
Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974

WHEREAS you have not obtained authorization as per the provision ot Solid waste

Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirttkumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT. Zonal
Bench Bhopal has issued instruction to respective Regional officer o assess environment
compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016™ and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

- After 3103 2020 Jailure to comply with Rules 22 of SWM Rules from serial No. 1
10 10 every local body shall be liable 1o pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at benween 3 lakh and 10 Lakh and Rs. |
Lakh Per month per other local body from 01 04 2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of

legacy waste sites remediation from 01 042020 till compliance will result in
liability to pay compensation ai the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of seltling up to STPs by 3103 2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 2808 2019 in OA No. 593 2017 and
06 12 2019 in O.A. No. 673 2018) w.c.f. 01 04 2021

4- Commencement of settling up to STPs by 31 03 2021- compensalion in payable for
failure 1o do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 2808 2019 in OA No. 593 2017 and
06 122019 in O.A. No. 673 2018) w.e.f. 01 04 2021

5. Interims measures for phytoremediation bioremediation etc. in respect of 100%
sewage 1o reduce the pollution load on recipient water bodies shall be undertaken
by 3103 2020. Compensation in payvable for failure 1o do so al the rate of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28 082019 in OA No. 5393 2017 and 06 12 2019 in O.A. No. 673 2018) w.e./f.

01 042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)
that “if the local bodies are unable to bear financial burden, the tiabiliy will be of the State
Government with liberty (o take remedial action against the erring local bodies ™
WHEREAS there is no change in ground reality as observed during inspection done

by our officer’s time to time in past.
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ﬁ"\}'?;:' Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppchjbp@rediffmail.com

WHEREAS Hon’ble NGT has issued order dated 08/12/2023 “The state Pollution
Control Board is directed 1o assess the 'nvironmental compensation district wise and to
proceed further in accordance with rules "

WHEREAS as per report of the site inspection dated 03/02/2022 & 07/11/2023 carried
by the MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you are liable to pay environmental compensation in the period 01/07/2021 to
31/10/2023 as per table given below: -

) ~ Non- (‘umpllance - o i —=—

ULB | Distnet | Rules 22 of SWM Rules | Legacy waste errumdntmn of| Commencement  of | Total

Name 2016 disposal | Drains STP installation | Rs.
'S. No 0f‘| Compensation | compensation | No of‘ Compensation | No | Compensation | In

. | non- (Rs. In Lakh) s in Rs, Drain | in Rs. of | (Rs. In Lakh) | lakh

. | compliance | _ | \ | STPs | | 1
_Jabalpur ' .labalpu_r 2.4.10 | NA 280 | 03 | NA | 03 | 840 1120 |

WHEREAS, till date no reply of above referred notice dated 24/11/2023 has been
received from you end.

You are, hereby directed to pay Environment Compensation of Rs. 1120 lakhs
, of above direction. The amount shall be deposited in the following account -2

Bank and Branch ' Punjab national Bank i.
‘ Account No. 6310001200000043 |
' Beneficiary Name | Member Secretary |
|IFSC Code | PUNB0631000 |
AND in case of failure, action is liable to be initiated against you under relevant
Acts/Provisions.
For and on behalf of MPPCB
S
(L&)I\ \umar Jain)
Regional Officer
Endt.No.:- O8q /HOPCB/2023 Jabalpur, Date:  /29/)2]2
Copy to:-

1- Member Secretary, M.P. Pollution Control Board Bhopal for information.
7- The District Collector, Jabalpur for information and necessary action.
3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for
information. S
(ATOK Kumar Jain)
Regional Officer
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No., 20L{09 /ROPCB/2023 Jabalpur, Date: 29 J)7 rzozs

To,
The Chief Municipal Officer
Nagar Parishad Bhedaghat
Dist- Jabalpur

Sub- Execution of the Direction passed by Hon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/07/2021 to 31/10/2023 for
violating the provision of Solid Waste Management Rules 2023

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
3-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office Letter No. 2343 Dated 28/11/2023

WHEREAS, MP Pollution Control Board (MPPCB) 1s a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer. MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016
as well management & treatment of sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act
1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon ble NGT, Zonal
Bench Bhopal has issued instruction to respective Regional officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Bhedaghat Twon.
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ﬁ MADHYA PRADESH POLLUTION CONTROL BOARD
Y o b Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
e \|/ 4

Phone (0761)-4042780, k- mail:it_rom ppebjbp@rediffimail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016™ and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

I- After 31 03 2020 failure to comply with Rules 22 of SWM Rules from serial No. 1
10 10 every local body shall be liable 1o pay compensation al the rate of Rs. 10 Lakh
per monih per local body for population at between 3 lakh and 10 Lakh and Ks. 1
Lakh Per month per other local body from 0104 2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of

legacy waste sites remediation from 01 04 2020 till compliance will result in
liability to pay compensation al the rale of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of setiling up to STPs by 31.03 2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 2808 2019 in OA No. 5932017 and
06 12 2019 in O.A. No. 673 2018) w.c.f. 01 042021

4- Commencement of settling up to STPs by 31:03 2021- compensation in payable for
failure to do so al the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28082019 in OA No. 393/2017 and
06 122019 in O.A. No. 6732018) w.ef. 01042021

5. Interims measures for phytoremediation bioremediation elc. in respect of 100%
sewage 10 reduce the pollution load on recipient waier bodies shall be undertaken
by 31 03 2020. Compensation in payable for failure fo do so al the rate of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28 08 2019 in OA No. 593 2017 and 06122019 in O.A. No. 673:2018) w.e.f.
01042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)
that “if the local bodies are unable 1o bear financial burden, the liability will be of the State
Government with liberty 1o take remedial action againsi the erring local bodies ™

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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MADHYA PRADESH POLLUTION CONTROL BOARD
T Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
- Phone (0761)-4042780, E- mail:it_rom ppchjbp@rediffmail.com

WHEREAS Hon’ble NGT has issued order dated 08/12/2023 “The state Pollution

Control Board is directed 1o assess the Jinvironmental compensation district wise and 1o

proceed further in accordance with rules”

WHEREAS as per report of the site inspection dated 08/11/2023 carried by the MPPCB
you have not complied with the tasks and timelines given by Hon’ble NGT therefore you

are liable to pay environmental compensation in the period 01/07/2021 to 31/10/2023 as
per table given below:-

Non-Compliance |

"ULB | District | Rules 22 of SWM Rules | Legacy waste | Bioremediation “of | Commaccmlcnt of || Total |
Name | 12016 | disposal | Drains | STP installation | Rs. |

' S No of | Compensation | compensation | No of | Compensation '| No | Compensation | In |
| | non- | (Rs. In Lakh) | in Rs  Drain | in Rs. | of (Rs. In Lakh) l. lakh |
. lcompliamee| . |  |sTes
Bhedaghat | Jabalpur [ 24.10 | NA [ NAa_ [0 [ NA L0 280 1280 |

B e |

WHEREAS. till date no reply of above referred notice dated 28/11/2023 has been
received from you end.

You are, hereby directed to pay Environment Compensation of Rs. 280 lakhs ,
of above direction. The amount shall be deposited in the following account -:

Bank and Branch | Punjab national Bank |
'LAccounlt No. ]?3 1000120000043
| Beneficiary Name | Member Secretary 'l
FSCCode  PUNBOGIIONO
AND in case of failure, action is liable to be initiated against you under relevant
Acts/Provisions.

For and on behalf of MPPCB

h

(Alok Kumar Jain)

Regional Officer

Jabalpur, Date: / /
22{12)2%
I- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Jabalpur for information and necessary action.

3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for

information, Lg{
(AloK kumar Jain)

Regional Officer
0 (¢

Endt.No.:-2U 9% /HOPCB/2023 {
Copy to:-
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— REGIONAL OFFICE, S¢” LiFE
2"  M.P.POLLUTION CONTROL BOARD, 7 5o

Plot No. 28 C, Sector New, Industrial Area Mandideep, District - Raisen
Phone No. 07480-292564, E-mail ;- rom ppcbmandideep@gmail.com

Sr. No. { - MPPCB/RO/MND/2024 ~ Dated 02/ ©1/2024

To, /
The Chief Municipal Officer,

Nagar palika Parishad Narmadapuram,
District — Narmadapuram (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.07.2021 to 31.10.2023
due to violation of directions of the Hon’ble National Green Tribunal and the
provistons of Solid Waste Management Rule, 2016.

Ref = 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”
2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
3. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.
4, Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.
5. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.
6. This office letter No. 2221 Dated 15/12/2023
00
Whereas MP Pollution control Board (MPPCB}) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Palika Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatement of Sewage of the town & to protect the natural water bodies from
poliution as per provision of Water (Prevention & control of pollution) Act, 1974,

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB. c

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirti
Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal
Beanch, Bhopal has issued instruction to respective Regional Officer to assess environment
compensation wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in
Narmadapuram Town.

Whéréas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.02.2023 that:-

1. After 31.03.2020 Failure to cmply with Rule 22 of SWM Rules, From Serial No. I to I 0,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from
01.04.2020 till compliance.
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2. Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 rill compliance will result in liability to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
I Lakh per month per other local body.

3. Commencement of seiting up of STPs by 31.03.2020 Compensation is pavable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2021.

5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage io
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.ef 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria,

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation i.e. 01.07.2020.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s on 15.12,2023 and time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 162 Lakhs for period of Violation from 01.07.2020 to
31.12.2020 within 15 days from the date of issue of the directions, in the P.D. account number
051/1121/2019 of addional secretary environment department in vindhyaghal Treasury,
Vindhyachal Bhawan Bhopal, which has not been deposited till now after reminders given by HO
MPPCB, Bhopal & RO MPPCB Mandideep.

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid. Waste Management Rules, 2016, till now, therefore you are
liable to pay environment compensation for the period 01.07.2021 to 31.10.2023 as per table give
below :- [

Non Compliance

ULBs Name Distict Rule 22 of SWM Rule 2016 Legacy waste Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance (Rs in Lakh) Compensation
(Rs in Lakh)
Narmadapuram | Narmadapuram 2,3,7,10 28.00 28.00 56.00
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Whereas, till date no reply of above referred notice date 15.12.2023 has been received
from your end.
You are hereby directed to pay Environemental Compensation of Rs. 56.00 Lakh of

period of violation from 01.07.2021 to 31.10.2023 i.e. 28 month within 15 days from the date of
issue of these Direction in the Member Secretary, MPPCB Environment Protection Fund NGT
Account No. — 6310001200000043 IFSC Code — PUNB06310000, Punjab National Bank,
Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter,

For and On Behalf of
M.P. Pollution Control Board

Rl
(Abhay Sar

Regional Officer
~  MP Pollution Control Board
Mandideep, Raisen (M.P.)

El.No. MPPCB/RO/MND/2024 Dated / /2024
Copy To:-
1. The Member Secretary, MP Pollution Contro! Board, Bhopal (M.P.) for Information Please.
2. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
3. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

/

(Abhay Saraf)
Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)
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MADHYA PRADESH POLLUTIO L BOARD

Pare o wqiomn Parisar, E-3, Arera Colt g

RS 357
Phont (V7532 10191, 2 15 125, Tex (D753)-2453742, 1 13@g:,.aais.g§:ﬁ}",. F i el ¢

No.  174/MSW/HOPCE/2021 Bhopal, Daiz: 24 /12 /2021

To, g ot g >
L . i® [J, .
E 1. = C b o Gl ;
g » - w E b o Yo ¥ 4 o e, i G
The Chief Municipal Officer, o N Tl D 1 ,1
Nagar Parishad, RN PR T L % il e
h i, B oL -"f_ m—
Amsarkantak, e N‘ ,“.-, ‘*‘\ *\"'
ST v VAT T o . ,'w‘{t-.{,}\ "\ b 4 .
Distt.- Anuppur M.P.) R R i i C T e

Sub:  Txecution ol the directions passed by Hon’ble National Green Tribunal izﬁpesing
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the
provisions of Solid Waste Management Rules 2016. -

el 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management rules, 2016”.
2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021

roy

-

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 o the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the

R N e T S T i SR L S
=5 of enforgement of the Fovironrent Laws prevailing in the state,

112D AT e wr == PP P TPTRTOT N L P, (B i O~ a3 i s s T ¥3
SABIEAWG, TS WET 19 INSIR OUNSN0NS Unaser section-3 ol the Eqvironment (Hoteczwn}
S, oad e ftha nnan, MPPUB vids votitcall o deind 1004 2601

N e ., [<Hmas T Al A e N e T e k| i 9 b 2 T
oy b ot s Udban Logal R R S e ] [\\»_’r-lg‘q]" Palika Pyrizhad

j cishiat! Cantoniasnt Loard znd i is the mendatory duty of Uiban Local Bodies/
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

-

WHEREAS, you have not obtained aunthorization as per the provision of Solid Waste
Managzsment Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018 “Compliance of Solid Waste Management Rules, 2016
nd other environment issues”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has
irected on 17/01/2020 & 25/02/2020 that i- ' . . :

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, Jrom Serial No. 1 to 10,
every local body shall be liable to pay compensation at the rete of Rs. 10 Lakh per month
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for
popuilation between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body
JSrom 01.04.2020 till compliance.. ' _

2. f2

Continued failire of every local body on the subject of commencing the work of legacy -
waste sites remediation from 01.04.2020 6l compliance will result in liability to pay
compensation al the rate of Rs. 10 lakh per month per local body for populatio of above
10 lakhs, Rs. 5 lakh per month per local body for population between 5.1a%hs and 10 lakhs

and Rs. 1 lakh per month per other local body. ok ' -

N

w3 LUS 2020  Comperseiier 1 payabls £ failure
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ANNEXURE R-8/10


I'TDOT 1O A TR
L ITTON CONTROL BOARD
¥ MADHYA PRADESH POLLUI JDL  Bhopal-d62016 frr P
=3 T }:m-yg._warma Parisar, E_S, Arera {?,Dloﬂ“;?;fws*f‘?’-il“:bwﬁc il ekt
Phone (0755)-24€6191, 2454423, Fax {0755)—2453741;, E- mailimswmp] &2

o o S |

' i pasment of TOURE seweres
. SR Tt joremediation ic. in respeci oj iUv7e e ol
4. Interim measures for phyioremediation/biorem ﬂ" hall be under taken by 31.03.203¢
reduce the pollution load on recipient water bodizs s;:zc:.. J:i‘s ; Iath mer e i,
] . e rale 07 KS. ALty JET 0N s (AT Wl
Compensation is payable for failure to do so at the rat2 o 4 29 0RO i (34 N
- ' ders dated 28.08.2019 in O.4. N
by concerned local bodies/States (in terms of or 1.04.2020
293/2017 and 06.12.2019 in O.4. No. 673/2018) w.e.f. 01.04.2020.

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy ¢
compensation from 01/04/2020 to 01/07/2020.

A - - Anted IR D I ta aces
VWHEREAS, State PC2 hag heen diravted by NGT vide order dated 28.02.2020 to as

VL i

. . ' - + s > '.: vy e 0

and recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis o
above criteria. '

WHEREAS, as per report dated 08.01.2021 and the site
01.07.21 carried out by Regional Office, M
with the tasks & timelines given by the
details given below :- .

inspection dated 05.08.20 &
PPCB, Shahdol, it is observed that you have not complied
Hon’ble NGT for period 30.06.2020 to 31.12.2020 as per

Non Compliancs 4!»
ULB District | Rule 2201 SWM Rules Legacy | Bioremedintion of Commencement of | Total
2016 Waste Drains STP installation (Rs In
Name : disposal ' lakh) .
S.No of Non | Compe Compens | Noof | Compen | Noof | Co mpens
Compliance | msation | .o | Draing | sation STFs ation
(RsIn ®s In (RsIn (Rsin '
W0 sy Ik | lakh ) '
%o I ,
Amackanmk | Afuppur | w3483167T g T T R 0 . A
L\n J .

WHEREAS, il date no reply of above referred notice

from you end. Whereas the Commissioner Urban Administration
of MP has been requested vide letter no. 167 dt. 12/1 1/2021 to dir
the amount of environmental compensation. In this Tesp
Administration Directorate has directed you vide letter sha-
cognizance and comply as per law:;

dated 01.03.2021 has been roceived
& Development Department, Govt,
ect the Urban local bodies 1o deposit

¢ct Additional Commissionst Urban
14/SBM/2021/2150 dt.17-12-2021 to take |

You are here  directed to pay Emvim;;mcm C@mpemm.fm of Bs 72 Lakks for period of
violation from 01.07.2020 to 31.12.2020 i.e. 06 months within 15 days from the dase of issue hese
directions, in the P.D. account number 051/1121/2109 of

f Additigonal Secretary Environmens
Departmeni in Vindkyachal T reasury, Vindkyachal Bhawan Bhopal, : ~

This issues with the approval of the competent authority. Kindly acknowledge the receipt of
this letter. i '

- For anfl On Behalf of
MLIP, P@ﬂﬂamﬁpm Control Board

| (A, Ta)

Member Secretary
Copv 1o :- o ' be ml L WRT -
7 Ers Bewdaal oBew, 3% v Loty g, oAnhied e Bl nitien 8
Tig T : .
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MADHYA PRADESH POLLUT TROL BOARD oo
Paryavaran Parisar, E-5, Arera 462016 ) A berey |
Phnne (0755)-2455 194, 2464428, Fax (0755)-2463 ppeb8@gmaiicom{ /%) Lheeai< E |
174/MSW/HOPCB/2021 Bhopal, Datex24 /12 /2021
J i:bi - .
The Chief Municipal Officer, - A lp&j‘ (O
Dindori \ sz \ f\h\\\_-vi TRt :
Distt.- Dindori (M.P) 3 |

§ing

. i , @ A . S
Execution of the directions passed by Hon’ble National Green Tnbuma.l imp
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the
provisions of Solid Waste Management Rules 2016 _ ' :

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance

of Municipal Solid Waste Management rules, 2016”.
B_ . 2. This office letter No. 62/HOPCB/2021 Bhopal Pated 01/03/2021

w

\K}HEREAS MP Pollution Control Board (MPPCB) is a statutory body constimt_ed.under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the

responsibilities of enforcement of the Environment Laws prevailing in the state.

- WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. '

¢, msilw, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad /
[ Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

WHEREAS, you have not obtained authorization as per the provisiqn of Solid Waste
Management Rules, 2016 from the MPPCB. £

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Mé.négement Ru]és, 2016' %
m and other environment issués”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has
directed on 17/01/2020 & 25/02/2020 that i . . RO S B /

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per morzt};
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for
¢ population between 5 lakhs and 10 lakhs and RS. 1 lakh per month per other local body
from 01.04.2020 till compliance. '. : oy

2. Continued failure of every local body on the subject of commgncz'_?zg. the work of legacy |
waste sites remediation from 01.04.2020 £ll compliance will result in' liability to pay.
compensation af the rate of Rs. 10 lakh per month per local body for popzda?z’o?z of above
10 lakhs, Rs. 5 lakh per month per local body Jor population between § ldkhs and 10 lakhs
and Rs. 1 lakh per month per other local body. 3w e /

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is p&}}a&fg o fitanwe
fo do 50 af the rote Q'f Bs' 5 lakh e month pey STP by comecrned lacai Bo d’e:‘i:‘iqf;\" w,
.i“??".f_""._i:‘ Ofﬂ?‘dﬁ’r‘.i‘ f}f 7}‘? ;}rr\’ INTOQ 4 1 A Al EN2/YNT 7 N e ,I % .1 H v ki 1

B RV R PR RV

AUsers\mppch \Desktop\ALL\letrer C1-612 £ oy e e
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CDWTROLBOARgr&%#j
Bhopal-462016 -

b]BOamm]"!f‘ Wi

MADHYA PRADESH POLLUTION
Paryawaran Parisar, E-5, Arera Colony
Phone (0755)-2466191, 2464435, Fax (0755)-2463742, E- mailsmswmppe ct of 100% sewage 1o
9. Interim measures Jor phytoremediation/bioremediation €iC. in r?jemk#ﬂ by 31.03.2020 -
reduce the pollution load on recipient water bodies shall g ]rk er month per drain
Compensation is payable for failure to do so at the rate of Rs. I fgzg 2019 in O.A. No.

by concerned local bodies/States (in terms of orders dated 2
© 593/2017 and 06.12.2019 in O.4. No. 673/2018) w.e.f. 01.04. 2020.

levy of
WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy
compensation from 01/04/2020 to 01/07/2020. il
WHEREAS, State PCE has been directed by NGT vide crder dated 2. 02.2020 to a ses;
and recover the amount of coznpensatmn liable to be paid by the Urban Local Bodles on the basis ©
above criteria.

WHEREAS, as per report dated 08.61.2021 and the site mspectlon dated 04.08.20 &
16.06.21 carried out by Regional Office, MPPCB, Shahdol, it is observed that you have not complied
with the tasks & timelines given by the Hon’ble NGT for period 30.06.2020 to 31.12.2020 as per -

details given below :-

" Non Compliance - ; ! J

ULB District | Rule 220f SWM Rules Legacy Bioremediation of | Commencement of | Total
2016 Waste Drains STP installation (Rs In <

Name : disposal - lakh)
S.No of Non | Compe | Compensati | Noeol | Compen | Noof | Compens T
Compliance | msation | on - | Drains | sation STPs ation “»

I . Rs I | (Rs T knkh) (RsIn | Rs¥a |

j . : lakh) | : i Iakh) lakh ) ‘ / %
| Dindori | Dindori | 4,6,8,10 | 6 6 3 | 90 T, B [ 102 | ™

WHEREAS, 1l date no reply of above referred notice dated 01.03.2021 has been received
from you end. Whereas the Commissioner Urban Administration & Development Department, Govt,
of MP has been requested vide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies to cleposﬂ

the amount of environmental compensation. In this respect Additional Commissioner Urban
Administration Directorate has directed you vide letter sha-14/SBMf202H2]5[} dt.17-12-2021 to take (“”d

cognizance and comply as per law; ;

You are hereby directed to pay En vémnmem Compmmﬁm of Rs 102 Lakhs Jor period of
violation from 01.07.2020 to 31.12.2020 i.e. 06 monihs within 15 days from the date of issue these
directions, in the P.D. accoun? number 051/1121/21 09 of Additigonal Secreafﬁry Enwronmem
Denartment in Vindlyachal Treaswry, Vindkyachal Bhawan B&Q@M

This issues with the approval of the competent anthority. Kindly acknowledge the receipt of

this letter. , : :
. ) ' For and On Behalf of
' - MLP. Po[[ﬂmmn Control E@ard

(M\é;hgf

Member Secretary
¥ 4;';,/') = 4
Mg bg e : &

%2 Regional Officer, M. T Poliution Confrol CHTPRRE (1 P Lo TP o RS S R
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ANNEXURE R-8/11

A\ | 4 REGIONAL OFFICE, DHAR
M.P. POLLUTION CONTROL BOARD
Vikas Bhavan, Sector-2, Pitham pur, District - Dhar
970 E-Mail ID- ropithampurmppcb@gmail.com
No. /RO DHAR/NGT/PCB/2023 Pithampur, Dated: 29(12 ]2 02 7
To,

The Chief Municipal Officer,
Nagar Palika Parishad, Dharampuri,
District - Dhar (M.P.)

Sub:- Imposition of Environment Compensation for the period 01.07.2021 to
31.10.2023 due to violation of directions of the Hon'ble National Green
Tribunal and the provisions of Solid Waste Management Rule, 2016, Notice
there of,

Ref:- 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”
2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
3. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.
4. Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.
5. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted
with the responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental
compensation Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Palika Parisad and it is the mandatory duty of Urban
Local Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as
well as management & treatement of Sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained valid authorization as per the provision of Soild
Waste Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 in case no. 71/2023 (Shri Kirti Kumar
Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon'ble NGT Zonal
Beanch, Bhopal has issued instruction to respective Regional Officer to assess environment
compensation wrt violation of Solid Waste Management Rules, 2016.

Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016
and other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi
Has directed on 17.01.2020 & 25.02.2023 that:-

I. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 to 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
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Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body
from 01.04.2020 till compliance.

Continued failure or every local body on the subject of commencing tfie work of legacy
waste sites remediation from 01.04.2020 till compliance will result in hab‘:hty robpay
compensation at the rate of Rs. 10 Lakh per month per local body for population of above
10 Lakh and Rs. 1 Lakh per month per other local body.

Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in
terms of order dated 28.08.2019 in 0A No. 593/2017 and 06.12.2019 in OA No. 673/2018)
w.e.£01.04.2020,

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in 0OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2021.

V]

L

!'-Jn

Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain
by concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017
and 06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess

and recover the amount of compensation liable to be paid by the Urban Local Bodies on the
basis of above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para
36(a) that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.

Whereas, you have not complied with the tasks and timelines given by the Hon’ble
NGT and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you
are liable to pay environment compensation for the period 01.07.2021 to 31.10.2023 as per
table give below :-

Bloremediation of Drains | Commencement Total
Non Compliance of STP (Rsin
installation Lakh)
ULBs Name | District Rule 22 of SWM Rule 2016 | Legacy Total No.of | Compensation | No.of Compen
S.No.ofNon | Compensation|  waste (Rsin | drains | (Rs.InLakh) STP sation
Compliance (Rsin Lakh) Disposal Lakh) (Rs.In
Compensatio Lakh)
n
(Rs In Lakh)
Nagar Palika
Parishad, Dhar 10 28 0o 28 02 120 01 120 268
_Dharampuri

You are hereby given an opportunity of 15 days to submit your reply/objections (if
any) pertaining to above stated non compliance and deposition of the levied environment
compensation amount for the period of 01.07.2021 to 31.10.2023.



¥
NGT. pre::;':;’lias‘:l;\uou ha\;t_a not complied with the tasks and timelines given by the Hon'ble
01.07.2020 to 31 12 2032re able to pay for environment compensation for the period of
no. 174, dated 2'{; 1;1 0, for which letter was given by the Board for Rs. 66 Lacs, vide letter
which I s . / ./2021 and Rs. 66 Lacs, for the period of 01.01.2021 to 30.06.2021, for
o etter was given by the Board vide letter no. 174, dated 24/12/2021. Total
snvironment compensation of Rs. 132 Lacs.

b In case no reply is received within 15 days from the date of issue of this notice,
avove proposed environement compensation shall be confirmed and action is also liablo to be
initiated against the responsible officers under section-17 of the Environment (protection)
Act, 1986.

;l'his issues with the approval of competent authority. Kindly acknowledge the receipt of this
etter.
For and On Behalf of
M.P. Pollution Control Board
(Manoj Kumar Mandrai)
f?/C_ Regional Officer
P Pollution Control Board
971 Dhar (M.P.)

No. /RO DHAR/NGT/PCB/2023  Pithampur, Dated: o 9 122027

Copy To:-

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. District Collector, Collector office, District- Dhar (M.P.) with request to issuance revenue
recovery certificate (RCC) wrt our letter no. 200 dated 1 1/08/2023.

3. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information

Please.
4. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Infor‘r;%tfr] Please.

r“<

(Manoj Kumar Mandrai)
Regional Officer
~MP Pollution Control Board

AL Dhar (M.P.)
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Fax No :+91-755-2463742 E-mail : |t_mgp¢bmrediﬂmail.cum

BB S| fafdr NGT(CZydtera/ 2023 araret, feetid
ufd 7 193 DEC 2023
3T,
vt Rera vd smard fawal,
AT |

v - s e B s, T S gEor ediE 71/2023 @
Wwﬁemm%ﬁ:aﬁamzﬁw&masm}ﬁﬁaﬁzﬁos.m.
2023 @ Uiid e smad |

s Rwaredla Ay st & AT Sraroefler wesIeT B 71/2023 (@A
FFR Feda e TEE e o damee) Feeta st gy feetis 08.12.2023
o wfid arder @ HUA sEdisd 8, ford HEH aier RreaeaR 8-

“In its reply the State Pollution Control Board has submitied that the notices were issued to the violating
units/Municipal Corporations but no response/reply has been filed. Accordingly, in view of the reply submitted by
the State Pollution Control Board and in view of the notices were issued, the State Poltution_Control Board is

directed to finalize the matter of imposition_of environmental _compensation according to the parameters laid
down by the Tribunal and C entral Pollution Control Board and submit the report before this Tribunal on_the

A report has been filed from the District Dindori with the fact that the encroachments from the Narmada river have
been revoked. The report with regard 10 the discharge of untreated water or drains connecting the river has not been
reported. A separate report is required to be furnished with regard to provision of solid waste treatment and
treatment of sewage/untreated water. The State Pollution Control Board is directed to collect the information
from_all_the districts with regard to_the compliances and to rabulate the action taken by the 3 district
administration in a chart district wise and submit the report before the next date of hearing.

List it on 10th January, 2024.

Muﬁﬁaﬂéﬁn@mmﬁwﬁaﬁmﬁamaﬁmaﬂ%ma@mﬂ

@aﬁﬁmﬂ@mﬁ@é%@mﬁmm%uﬁaﬁﬁﬁsﬁ

Eﬁwaﬂf,gwmwa,a%ﬁmms@ﬁu%,aﬁ%aﬁammﬁu%uﬁ
!

Foe —Teoiel 3Mae | X %\T"‘f/

(@ee Aea BT )
HS.0.0F

WY FexT Afea

ufefaf -

1 Waﬁa,awﬁa%mmgﬁm%m,mw&mem.a&maﬁwaﬁ
3R g@erd |

o IR Ata, gatawer faerm, Feagder onae, Feerm AT, @ 3T e |

3 At sfererdl, enitd s, FevRe  ugwor feriwer A, aire ST /ERR
e TGRS /AR A 3 e U A wrfadl &g |

4 ﬁaﬁmaﬁ,@mmﬁ,ﬂmﬁrwwaﬁé,maﬂahma
W%@ﬁwmmmmﬁmﬂwmm

ferfaa &Y |

1564 Leeal -NGI
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Item No. 6

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.71/2023(CZ)
(0.A.N0.97/2021- WZ)

Kirtikumar Sadashiv Bhatt Applicant(s)

Vs.
Narmada Water Resource & Ors. Respondent(s)

Date of Hearing: 08.12.2023
CORAM: HON'BLE MR, JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): None

For Respondent(s): Mr. Rohit Sharma, Adv.
Mr. Sambha Sogani, Adv.
Mr. Yadvendra Yadav, Adv.
Mr. Mehul Bhardwaj, Adv.
Mr. Om Shankar Shrivastav, Adv.
CEO, Municipal Council, Amarkantak

ORDER

1. The issue of discharge of untreated water into the water
body/Narmada river and encroachment of the river belt or the flood
zone was raised before the High Court of Gujarat at Ahamadabad and
thereafter matter coming within the zone of Madhya Pradesh was
transferred to this Tribunal. The Chief Secretary and other
authorities, District Magistrate of the State/cities situated on the
bank of river Narmada were informed by way of notices to submit the
reply and in response thereof the Respondent No. 2, 4 & 8 have filed
the reply. Today the r-eply by the Respondent No. 23/Municipal
Corporation Mandla has been filed with the fact that 58% of the

Mandla sewage project has been completed and rest of the project will
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be completed and being made fully operational by 25.05.2053.
Though in the reply the date of completion is reported 25.05.2023 but
today the date hearing is 08.12.2023 and completion report has not
been furnished. The Municipal Corporation, Mandla is directed to
specify the exact date of operation and completion. In the meantime,
in view of the order of Hon'ble Supreme Court of India in the matter of
Paryavaran matter quoted and referred in the previous referred in O.A
No. 606/2018 the time line for completion of the work has already
been provided and environmental compensation regime started from
01.04.2020. In view of the above, the State Pollution Control Board is
directed to assess the Environmental Compensation district wise and

to proceed further in accordance with rules.

. In its reply the State Pollution Control Board has submitted that the
notices were issued to the violating units/Municipal Corporations but
no response/reply has been filed. Accordingly, in view of the reply
submitted by the State Pollution Control Board and in view of the
notices were issued, the State Pollution Control Board is directed to
finalize the matter of imposition ol environmental compensation
according to the parameters laid down by the Tribunal and Central
Pollution Control Board and submit the report before this Tribunal on

the next date of hearing.

. A report has been filed from the District Dindori with the fact that the
encroachments from the Narmada river have been revoked. The report
with regard to the discharge of untreated water or drains connecting
the river has not been reported. A separate report is required to be
furnished with regard to provision of solid waste treatment and
treatment of sewage/untreated water. The State Pollution Control
Board is directed to collect the information from all the districts with

regard to the compliances and to tabulate the action taken by the
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district administration in a chart district wise and submit the report

before the next date of hearing.

4, List it on 10tk January, 2024,

08t December, 2023
0.A. No. 71/2023 (CZ)
K

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM
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Palika Bhawan, Near 6 No. Bus Stop
Shivaji Nagar, Bhopal — 462016

aoh FETeTe, TR e U4 faerd, A4, I Tel. 0755-2554085

'I 'ﬂﬂw Directorate, Urban Administration & Development, M.P., Bhopal e www.mpurban.gov.in
Wl Email ID- ssejkar.se@mpurban.gov.in
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Item No. 6

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.71/2023(CZ)
(0.A.No.97/2021- WZ)

Kirtikumar Sadashiv Bhatt Applicant(s)

Vs.

Narmada Water Resource & Ors. Respondent(s)

Date of Hearing: 08.12.2023
CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): None

For Respondent(s): Mr. Rohit Sharma, Adv.
Mr. Sambha Sogani, Adv.
Mr. Yadvendra Yadav, Adv.
Mr. Mehul Bhardwaj, Adv.
Mr. Om Shankar Shrivastav, Adv.
CEO, Municipal Council, Amarkantak

ORDER

1. The issue of discharge of untreated water into the water
body/Narmada river and encroachment of the river belt or the flood
zone was raised before the High Court of Gujarat at Ahamadabad and
thereafter matter coming within the zone of Madhya Pradesh was
transferred to this Tribunal. The Chief Secretary and other
authorities, District Magistrate of the State/cities situated on the
bank of river Narmada were informed by way of notices to submit the
reply and in response thereof the Respondent No. 2, 4 & 8 have filed
the reply. Today the reply by the Respondent No. 23/Municipal

Q_c_:_iporatian Mandla has been filed with the fact that 58% of the

Mandla sewage project has been completed and rest of the project will

S
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be completed and being made fully operational by 25.05.2023.
Though in the reply the date of completion is reported 25.05.2023 but
today the date hearing is 08.12.2023 and completion report has not
been furnished. The Municipal Corporation, Mandla is directed to
specify the exact date of operation and completion. In the meantime,
in view of the order of Hon'ble Supreme Court of India in the matter of
Paryavaran matter quoted and referred in the previous referred in O.A
No. 606/2018 the time line for completion of the work has already
been provided and environmental compensation regime started from
01.04.2020. In view of the above, the State Pollution Control Board is
directed to assess the Environmental Compensation district wise and

to proceed further in accordance with rules.

. In its reply the State Pollution Control Board has submitted that the

notices were issued to the violating units/Municipal Corporations but
no response/reply has been filed. Accordingly, in view of the reply
submitted by the State Pollutior-x“Control- ]-Board and in view of the
notices were issued, the State Pollution Control Board is directed to
finalize the matter of imposition of environmental compensation

according to the parameters laid down by the Tribunal and Central

Pollution Control Board and submit the report before this Tribunal on

the next date of hearing.

. A report has been filed from the District Dindori with the fact that the
- e

encroachments from the Narmada river have been revoked. The report
with regard to the discharge of untreated water or drains connecting
the river has not been reported. A separate report is required to be
furnished with regard to provision of solid waste treatment and
treatment of sewage/untreated water. The State Pollution Control
Board is directed to collect the information from all the districts with

regard to the compliances and to tabulate the action taken by the
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4. List it on 10tk January, 2024.

08th December, 2023
0.A. No. 71/2023 (CZ)
K

district administration in a chart district wise and su

before the next date of hearing.

bmit the report

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

N

O
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ANNEXURE R-8/14
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oy &N sraferr
g-w:‘“: = HEAYRY Wguor Reisror i ¢~ LiFE
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E mail:ropcbshahadol @gmail.com

Combpilation and evaluation of sewage treatment status in Urban Local Bodie

on the banks of river Narmada

W .
S. | District City/ Population | Sewage | Capacity | No.of | STP Required to taken/Status of ST?
No. Town Generatio | to Treat | STPs
n (in (in
MLD) MLD)
2. Construction of STP | 82.50%
(Physical Progress in %) i ]
2. Construction of IPS- | 90%
(Physical Progress in %) | ]
3. Pumping Main — | 2.65/

(line land in KMs/Total line o | 2.76%
be laid in KMs) [
4. Gravity Main (line land in | !.025/
|
|

1 | Anuppur | Amarkantak 8416 0.91 1.2 1 KMs/Total line to be laid in 1.025 :
KMs) i
| 5. Laying of sewer network- | 14.135/ |

_ . | (line laid in KMs/Total line to | 15.029
| f ' be laid in KMs)

6. Household connection-

i (no of HH connections/no of
| HH total targeted) P e o
7. Overall Physical progress- | 84%

! | (In%progress) |

8. Overall financial progress- . 47%

!Iann?"____ o ____________: o
! 9. Expected date of 31.12.2023
- [ Completion/Operation

Compilation and evaluation of sewage treatment status in Urban Local Bodies

on the banks of river Narmada

S.  District |  City/ Population | Sewage | Capacity | No.of | STP Required to taken / Status of STP
No. | Town Generatio | to Treat | STPs :

f n (in (in |
| MLD) MLD) _
. 1. Construction of STP | 2% 1
! (Physical Progress in %) , _
; 2. Construction of IPS- ; |
; IPS-1 | 80% |
| 1PS-11 | 70% |
! (Physical Progress in %) : ;
| ‘ 3. Laying of sewer network- | 24.2/3027 |
1 : ’ (line laid in KMs/Total line to | (80%) |
{ 1 | Dindori | Dindori 21323 2.49 3.8 1 be laid in KMs) _ R _l
I. | i 4. Household connection- 2146/6542

{no of HH connections/no of :
[ HH total targeted)

| 5. Overall Physical progress- | 65% _.
| (In % progress) ,
|
i

6. Overall financial progress- | 55% |

(In %)
7. Expected date of
Completion/Operation

31.03.2024 |
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T O

o

—

—

|

S
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Remark:- (Ste it i '
J(d\d P 1o be taken) it is proposed to issue strict direction to Local Bodies/Local [rban
ministration Department from Hon'ble NGT.

RAIF 31102023 A Retfir 7 91 » g1 SRR 21 ¢ Tfawdiin i o
B TTEN B1 e framar 2 h

EC Imposition Details against Nagar Parishad Amarkantak,

District Anuppur (M.P.)

" Remarks |

| SNo. ]'. Description | EC in Period
i | Lakhs Rs. -
_ | From to ,
'A | Non Compliance of | 6.00 | 01.07.2020 | 31.12.2020 AL
|  MSW Rules 6.00 01.01.2021 | 30.06.2021 A;
| | 24.00 01.07.2021 | 30.06.2023 A
5 4.00 01.07.2023 | 31.10.2023 A
| Total 40.00 N
B ' Remediation ~ of 6.00 | 01.07.2020 | 31.12.2020 A
| | Legacy Waste 6.00 01.01.2021 | 30.06.2021 | A,
| 24.00 | 01.07.2021 | 30062023 | A,
4.00 01.07.2023 | 31.102023 | A,
- Total 40.00 I
'C | Bioremediation of| 60.00 [ 01.07.2020 [ 31.122020 | A
| Drains 6000 | 01.01.2021 | 30.06.2021 | As
| 24000 | 01.07.2021 | 30.06.2023 A,
| 40.00 | 01.07.2023 | 31.102023 | A,
Total 400.00 o
D  Non Installation of | NA 01.07.2020 | 31.12.2020 A
| ‘STPS . NA 01.01.2021;: 30.06.2021 | As
24000 | 01.07.2021 | 30.06.2023 = A,
40.00 | 01.07.2023 | 31.10.2023 A
Total 280.00 ol

| I—

Remarks:- As per NGT order dated 14.12.2020 the timeline for levy of compensation was
extended from 01.04.2020 to 01.07.2020.

A,. Direction of imposition is already been sent to HO vide this office letter no. 3305 dated

09.11.2023 & letter dated 19.12.2023 for ready references photocopies of above arc

enclosed herewith.
A,. For period of 01.01.2021 to 30.06.2021 notice for imposition of EC was issued from Head

Office level. But related order with directions for imposition of EC is not available in our

office record,
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EC Imposition Details against Nagar Parisoa d

Dindori, District Dindori (M.P.)

F-NO- Description EC in Lakhs Period Remark
' = From | To
A Non Compliance 6.00 01072020 131122020 | D
of MSW Rules 6.00 01.01.2021 30062021 | D
24.00 01.07.2021 130062023 | D
4.00 01072023 | 31102023 C
\ l Total 40.00 1
B Remediation of 6.00 01.07.2020 | 31.122020 . D
Legacy Waste 6.00 01012021 | 30062021 |  D:
| 24.00 01.072021 | 30062023 | D
| 4.00 01.07.2023 | 31.10.2023 D
[ Total 40.00 _‘
'C Bioremediation 90.00 01072020 | 31122020 | D,
| of Drains 90.00 01012021 | 30062021 | D,
| 360.00 01.072021 | 30.062023 | D,
1 6000 | 01072023 | 31.102023 | D i
. Total 600.00 Il I
'\ D Non Installation NA 01072020 | 31122020 | D. X
\ of STPs NA | 01.01.2021 30062021 | D ] ¥
| 54000 | 01.07.2021 | 30.062023 | D
\ \ 40.00 01.07.2023 | 31102023 | D,
1 Total 280.00 S

Remarks:- As per NGT order dated 14.12.2020 the timeline for levy of compensation was
extended from 01.04.2020 to 01 .07.2020.

lion is already been sent to HO vide this office letter no. 3305 dated

D;. Direction of imposi
references photocopies of abave arc

09.11.2023 & letter dated 19.12.2023 for ready

enclosed herewith.

D,. For period of 01.01.2
Office level. But related order with direction

office record.

021 to 30.06.2021 notice for imposition of EC was issued from Head
s for imposition of EC is not available in our
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NATIONAL GREEN TRIBUNAL /XTS51T B Siferdxer
CENTRAL ZONAL BENCH / T&d @314 ~I1gd1S,
I1I FLOOR, STATE INFORMATION COMMISSION BUILDING / Q'cﬁ'ﬂ LA Chll CIDILEUER
ARERA HILLS, BHOPAL - 462011 / 3RNT e, #dIel — 462011

NGT-CZB/Jud./2023/219 Bhopal, Date : 62./11/2023
To,
i./" The District Collector

“ ( Tehsil Amarkantak),

District- Anuppur (M.P.)
"

ii. The District Collector,
District- Dindori (M.PY

iii. The District Collector,
District- Mandla (M.P.) \/

iv. The District Collector,
District- Jabalpur (M.P.)

V. The District Collector,
District- Narmadapuram (M.P.)

vi. The Member Secretary,
: MP PCB, Bhopal (M.P.)

vii The Commissioner,
Municipal Corporation, Jabalpur (M.P.)

viii. The Chief Executive Officer,
Municipal Council, Dindori (M.P.)

The Chief Executive Officer,
Municipal Council, Mandla (M.P.)

The Chief Executive Officer, |
Municipal Council, Amarkantak (M.P.) |

xi. The Chief Executive Officer,
Municipal Council, Narmadapura (M.P.)

L\O
MSub: Compliance of order in Original Application N0.71/2023(CZ) titled as
6 Kirthi kumar Sadashiv Bhatt Vs. State of Madhya Pradesh & Ors.

Please find enclosed herewith copy of order dated 31t October 2023, passed
by Hon'ble Bench in Original Application No.71/2023(CZ) titled as Kirthi kumar
Sadashiv Bhatt Vs. State of Madhya Pradesh & Ors., which is self explanatory for
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securing compliance and necessary action at your end. The relevant abstract of the

order is reproduced as follows:-

ng’

10.

In view of the above laid down principles the MPPCB is directed to ensure that there
should not be any discharge into the water bodies and in case of any violation the
environment compensation must be assessed according to the parameters laid down
as above. The Action Taken Report must be filed before the date of listing.

The data with regard to the district wise environment compensation (a) violation of
Solid Waste Management Rules, 2016 (b) Legacy Waste (c) Violation of Water
(Prevention and Control of Pollution) Act,1974 be calculated and further proceeded in
accordance with law.

In the first phase Member Secretary, Rajasthan State Pollution Control Board is

directed to calculate the environmental compensation with regard to discharge of

treatment plant in District Amarkantak, Dindori, Mandla. and Narmadapuram. In the

district Jabalpur the capacity of treatment is 83.43 MLD while generation capacity is
143.68 MLD. Rest of the sewage/untreated water is being discharged in the river
Narmada. On the next date of hearing the five districts shall prepare the data and

remedial measures for treatment of the sewage water in compliance of the Water

————{Prevention—and— Control_ of Pollution) Act,1974. The chart for environment

2.

R M s = e
compensation must be assessed by Regional Officer and notice be :ssued to the
e

Municipal Corporation/District Magistrate to comply and to deposit the compensation

—

far!mg which they had to submit reply before the next date of hearing.”

R e —

-untreated water into the water hodv or in local land since there are no sewage

“It is also informed that an email in this regard containg copy of order dated

31st October 2023 has already been sent to your goodself on 02-11-2023.

Please acknowledge the receipt.

C enddgdan

Reglb‘tl'al‘ B

91




BT soR URwg srAvEes Rrerr-3reuyz (370wo0)

E-Mail: Cmoamarkantak@mpurban.gov.in fax No. 07629-269441
HA® | (| y/ T0aR0 / ArdHof0 / 2023 R eH, e &w..}“’ 20273
ufa,
&g e
1090 wguY fAgFr 9
YESId HOWO
fwa—  ww oANo- 7112023 (c2) #Iff BAR HIIRG 9T v/s HOWO ¥MEH d 3

UIRT ARY & T ¥ wRrde CICG
WH = praier By (el R Riem SUR B T 7. 860 AT 23112023

ﬁwmwémﬁwwmmmaﬁ

STIWR STP OF Capacity 1.2 MLD &1 Rifa@ fmfor &l 90% qof =) g &1 wadrd
Wﬁsﬁﬁgaﬁrw%ﬁmMQﬂWQwélﬁﬁhﬁm.mzost{ﬁaﬂaﬁ
ST | 7 A € B uqEer g ¥ WS WRAW @ qed TR A ay ode
fadR &1 Frf quf 8, e”i § wgeE fhar o <@ 2

FE T A wgfia S A Aeum ¥ A B maRem fRr T 2 e
MY & WHTD IUHOT ¥Y ERIGY et et F fbar W 2| P wie 31 R
wwwwmmlﬁm@mﬁﬁmﬁﬁﬁaﬁéu@ﬁawwﬁﬁﬁ
B TG & A Fider ad 3T o @1 STER wv Prodger fewart fear
ST | S SR W Wi R B $ R 2 THARTE, AT Blbe T
aaﬁewmaﬁqmaﬁnﬁéluwﬁﬁwmwaﬁaﬁwwgﬂm
e @ fore deddel et @1 wem e 1 <er 2 o Worw W@ wRed
ftdes uer U 2|

& TR uifdaT Aferers
9TR IRYY IPRGTH
RreT—sugR (F0w0)
U.%9® \ | |5 /F09R0 / .. /2023 INRBTH, e
gfafefa:

1, %W,mewaﬁaﬂwﬁmh
2. PHAUTEH I TG JOH U9 faer TES GHTT wESrd 3 oiR gEe |

B

—
& TR IfasT Afrary
QT%HRE IRBCD
Tech latter msd D/S —3-[UYyx (qﬂqﬂ)

Lﬁ]ﬂ]&bl@

92



Compilation and evaluation of sewage treatment status in 14 urban local bodies on the banks of river N

Sewage

armada

Which mext strp bas
bren taken (As per NGT

Soan Disirict | City/Town | Populstion | Geaeration Noof STP Gap Analysis Remarks Steps Required 15 be Taken
: fin MLD) ke o arder dated 10.09.2003)
l
g ol STP-
1 Cansructson of STF B2E0%
i phvical prosgsess m tad
2 Coastruchon of 15 - e
|t sigal prowiess o *s) i -
1 Pumgeng Ma &8 the grogect
b Ward N ¥ 2.65/27 had w0 complets
uly e wd [ 1ime Tasd 1 KMy ¢ Toral hine to be kad vn Kims) O 15t Segrember 203 8
b b L2 V10 4. Grawry Muin- 1025/1025 | per tme hine but due ta
C A fame T 0N wd S e Laiel in KM { Total fine to be laid in Kms) [e—"
2 4qpamt Tipan 10 1 hip S Laying of sewer network- ; 16.135/15.025 | comprmants of the projess
0 [ I arth U ored stk B4 a compleind |/line aid in K / Total line to be laid in Kmi) can be completad by 31
1 Anuppur | Amarkantal Bdln - Rk s Ch n « bt conPeClion = o/1818 Decermber 23 per revised
e 1M el e [ na it HH connectipns/na of HH total targeted) nime line requestsd by
#0010 en s | partly 7 Cvarall feasible progress = Ba% contracisr Herw ever the
P Tt e fim % progress) ‘-‘T‘Pwruhcm-:-m:d
N anag et & Choerall linsncial progress - = by 31 Ocaober 2073
1on * o
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Construction of Sewerage Project at Dindori

For construction of sewerage of Project at Dindori, MPUDC had called tender & allotted
to M/s CNPL, Raipur on dated 30.12.2017 and agreement was executed on 08.01.2018.
Twenty four months (i.e. up to 07.01.2017) time was given to complete the work. Due to very
slow progress of work in spite of many reminders, cooperation from MPUDC, contractor was
not achieved committed progress. Therefore the contract was terminated on dated 19.01.2022.
New Tendering process was again initiated and work was allotted to M/s J.M. Ramani & Co.
Surat on dated 31.05.2022 and agreement was executed on 24.06.2022. Time has given of 15
months (i.e. up to 23.09.2023) to complete the work.

Following are the status of progress the work at the time of termination of contract and
present upto date progress of work.

R S ngr_ess on Up to Date
0. Colupduents Foial ey, Termination Date Progress

| Sewerage Network 30.27 Km 11.52 Km 24.20 km
House Service . 2146 Nos Upto

2 .

2 Cobrortion 6542 nos 0 Upto Property line propetey Tine

3 Road Restoration 2420 Km 10.00 km 24.00 km

4 STP 1 Job 23% (Civil work) 72%

5 IPS-1 1 Job 0 80% (Civil work)

6 IPS-2 1 Job 0 70% (Civil work)
Overall all Physical Progress 239% 65%
Overall all Financial Progress 15% 55%

Reason for delay in completion of work is mainly due to very slow progress of original
contractor which was terminated on 19.01.2022 and also slow progress of new contractor due
to delay in coordination with old contractor regarding designs drawings & site clearance and
also due to continuous rain in most of days (about 84 days) in last rainy season after signing
the contract agreement on dated 24.06.2022. Expected time to complete this project is

31.03.2024.
ﬁ::ﬂ—b@k_ﬁ)\“

Project Manag. «
MPUDCL
PIU, Jabalpur (M...)
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A notice has been issued to contractor regarding expediting the progress of work. Regular
weekly meetings in chairmanship of Additional Managing Director, MPUDCL are also
conducting for reviewing the progress of work. The physical progress of work has been
increased 8% since 20.09.2023.

PTU- Unit

. F §
¥

Admin Building DI Pipe laying

Project Ma
MPUDCL

P10, Jabalpur { | 99
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EC Imposition Details (Nagar Palika Parishad Nardmadapuram)
S.No. | Description EC in Lakhs Rs. | Period Remark
A Non-Compliance  of 28.00 0170772021 1o | EC imposed vide letter dated
MSW rules | 31/10/2023 02/01/2024 & informed to HO
B Remeditation of 28.00 01/07/2021  to | EC imposed vide letter dated
legacy waste | 31/10/2023 02/01/2024 & informed to HO
€ Bio-Remediation  of 140.00 | 01/07/2021  to | EC imposed vide letter dated
drains | 31/10/2023 13/12/2023 & informed to HO
D | Non Installation of 280.00 | 01/07/2021 1o | EC imposed vide letter dated
STE 31/10/2023 13/12/2023 & informed to HO
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Madhya Pradesh Urban Development Company Limited

Urban Development and Housing Department
Project Implementation Unlt, Narmadapuram (M,P.)

No. PIU/MPUDC/2024/ |

To,

Sub:

Narmadapuram, Date 0,7 f0]/2024

Collector,
District Narmadapuram
(Madhya Pradesh)

Regarding compliance of order dated 18.12.2023 regarding Case No. O.A.

. 7172023, (Kirtl Kumar Sadashiv Bhatt Vs Madhya Pradesh Government and
others) by the National Green Tribunal.

In context to the above cited subject and reference, as per MPPCB letter
No. 2243 dated 20.12.2023 regarding compliance of the instructions issued by
NGT for Case No. 0. A. 71/2023, (Kirti Kumar Sadashiv Bhaat Vs Madhya Pradesh
Government and others) by the National Green Tribunal dated 18.12.2023 for

points no. 1 to 3, we have noted the instructions given in regards to the
Sewerage Project.

In response to point no. 3 related to our'project, it is stated that the
Sewage freatment plant (STP) being constructed under the project is designed
based on Sequencing Batch Reactor (SBR) technology conforming to the latest
standards. Raw sewage collected through public sewers will undergo various
treatment processes like screening, de-gritting, biological treatment through
SBR, disinfection, etc. The waste sludge after the treatment will be collected and
disposed to land fill site allotted by ULB, Narmadapuram. Whereas, the treated
and disinfected treated sewage water will be disposed suitably in the nearby
drain where-from it shall eventually be disposed into the holy Narmada river.

It is also stated that for the construction of STP, the requirements for the
design, construction, fabrication, Inspection and testing of the works shall
comply with the technical specifications and requirements contained in the
contract, codes of practices as published by the Bureau of Indian Standard (BIS),
internatienal standards and norms or its equivalent standard as well as the
latest version of "Manual on Sewcrage and Sewage Treatment" as published by
the Central Public Health Engineering Organization (CPHEEOQ) of the Ministry of
Urban Development, Government of India, '

The STP design and operation will fulfil the effluent Parameters as listed
below:

69, River view residency, Malakhedi road Namadapuram

E-m.;il piunarmadnpuram2022@gmail com |, piuhoshangabad2018 amail.com Pin - 461001
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Madhya Pradesh Urban Development Company Limited
Urban Development and Housing Department

Project Implmuunlnllqn Unit, Narmadapuram (M.P.}

e T unit | imitvalues
LTSS O L S ——
oD = 50
TSS " mg/| 20
iL Niot IT”_};” 10
| NHa-N mg/ | 5
Pt lﬂﬂﬂ 10
| PO:-P mg/| 2
Fecal Coli form MPN/100 ml 230
pH value 5.51¢9

Further, the stipulated date of completion of the project is 18.11.2024.
MPUDC is regularly monitoring the progress of work and is trying to ensure that
the work is completed within the stipulated time period.

This is for your kind information please.

-

Enclosed : Proformma :_?i ’::;,-)
— //

Project Manager
Project Implementation Unit
Narmadapuram (M.P.)

No. PIU/MPUDC/2024/ 2.0 Narmadapuram, Date 03 /0]/2024
Copy for information to:
1. Joint Collector,District Narmadapuram
2. Deputy Project Director (T), MPU DC, Bhopal
3. Chief Municipal Officer, Wagar Palika, Narmadapuram,
4. Project Manager, M/s Bhugan Infracon Private Ltd. for compliance and expedite the
work.
o v
=
Project Manager
F‘r’cun‘j\ect Implemeatation Unit
Narmadapuram (M.P.)
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